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Title: Combined discussion on Statutory Resolution regarding Disapproval of Specified Bank Notes (Cessation of Liabilities) Ordinance, 2016
(Ordinance No. 10 of 2016) and Specified Bank Notes (Cessation of Liabilities) Bill, 2017 (Statutory Resolution-Negatived and Government Bill-
Passed).

HON. CHAIRPERSON: Now the House will take up item nos. 26 and 27 together.
SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I beg to move the following resolution:--

"That this House disapproves of the Specified Bank Notes (Cessation of Liabilities) Ordinance, 2016 (Ordinance No. 10 of 2016)
promulgated by the President on 30 December, 2016."

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS (SHRI ARUN JAITLEY): Sir, I beg to movex:

"That the Bill to provide in the public interest for the cessation of liabilities on the specified bank notes and for matters connected
therewith or incidental thereto, be taken into consideration.”

Hon. Chairperson, Sir, on the 8t" of November, 2016, the hon. Prime Minister, on behalf of the Government, had announced that the high
denominational currency of Rs.500 and Rs.1,000 subject to the exceptions that were carved out had ceased to be a legal tender. There were various
rationales and reasons why the Government came to this conclusion. This action was taken under Section 22(2) of the RBI Act, under which the
Central Board of the RBI can make a recommendation to the Government, and after consultation with the Central Board, the Government of India
takes a particular decision.

The obvious intention was that we have seen the vices of large quantum of cash currency operating in the system. Compared to what is happening
in the rest of the world, the volume of cash currency of cash currency in India was extraordinarily large. Cash currency in India was almost 12.2 per
cent of India's GDP, which is extraordinarily high. Now this leads to a large number of transactions in cash which necessarily involves evasion of
taxes and, therefore, a shadow economy or a parallel economy coming into existence. This also enables and facilitates crime, this also has the
impact of being a facilitator as far as fake currency is concerned and also several kinds of anti-national offences like terrorism etc. survive on the
strength of cash currency. Cash currency also creates an increased temptation for corruption in a society and the object was that we must move
towards to a greater digitalized economy, compress the extent of cash component in the economy itself and, therefore, free the economy to the
extent possible from these vices that I have mentioned.

The period under which it ceased to be a legal tender was from 8" of November, 2016 to 30t of November, 2016. The Prime Minister had also
announced that on such terms and conditions this period would be extended to facilitate certain category of cases which the RBI had independently
announced. In the case of either the Non Resident Indians who were living abroad or even Indian residents who were travelling abroad during that
period, a window has been opened.

Now this having taken place, the next logical consequence of this that the RBI's commitment under Section 34 (i) of the RBI Act in order to pay to
the holder of that currency shall cease to exist once that period is over. Additionally, under Section 26 (i) of the RBI Act, the guarantee given by the
Government of India with regard to the payment of that amount also gets extinguished and it ceases to exist. It is, therefore, necessary that a
parliamentary legislation to this effect be brought. I may mention that on two earlier occasions in 1946 and 1978, where similar steps had been
taken, in the very first instance itself a parliamentary legislation had been brought either through an ordinance and subsequent ratification by
Parliament.

SHRI N.K. PREMACHANDRAN: Why was it not done this time?
SHRI ARUN JAITLEY: It is because there is power under Section 26 (ii) of the RBI Act also. That is also a legal power.

So, this time it has been done in two stages, that is, under Section 26 (ii) of the RBI Act, it ceases to be a legal tender and now the extinguishment
of the currency and the liability itself has to take place. This Ordinance has been brought in view of this urgency in order to enable these things to
happen and also permit that grace period. Once that period is over, except for limited purposes of research and historical value for which somebody
can keep a limited amount of currency which is mentioned in the legislation, holding the currency itself would be an offence. The reason for making it
an offence and the reason for extinguishing the currency is that once it ceases to be a legal tender, you cannot allow a parallel currency, which has
ceased to be a legal tender, to operate in the market and it is for this reason that holding of that currency beyond the grace period itself will also
amount to an offence. So nobody can hold it beyond the permissible limit which is required really for historical purposes or for collectors or for some
research purposes that people want to keep the currency. This is the rationale behind bringing this Ordinance.

With these few observations, I commend this Bill to the august House for acceptance.

SHRI N.K. PREMACHANDRAN : Mr. Chairman, Sir, I thank you very much for giving me this opportunity.

Sir, in the Payment of Wages (Amendment) Ordinance of 2016, I have already made my observations regarding the ordinance route of legislation. So
I need not repeat all those issues in this case also. Let the contents in respect of the ordinance route of legislation be a part of my speech even in
this case also. As I spoke earlier, let us analyze whether this Specified Bank Notes (Cessation of Liabilities) Ordinance of 2016 is within the



parameters of article 123 of the Constitution of India, whether the extraordinary situation as per article 123 of the Constitution is applicable to this
Ordinance. Let us examine that point first.

Sir, in this case, as the hon. Finance Minister has already stated before this House, this Ordinance was promulgated on 315t December, 2016 for
three main purposes.

Their first main purpose of promulgating this Ordinance was 'to withdraw the guarantee of the currency of denomination of Rs. 1000 and Rs.
500 under Section 2 (1) of the Reserve Bank of India Act.'

Their second main purpose of promulgating this Ordinance was 'to discharge the reliability of the Reserve Bank of India regarding the demonetised
currency of Rs. 1000 and Rs. 500 under Section 34(1) of the Reserve Bank of India Act.'

Their third main purpose of promulgating this Ordinance and bringing this legislation was 'to fix a grace period for the legal tender of the currency for
a particular period in certain cases or in certain extra-ordinary special circumstances.'

These were the three purposes for which this Ordinance had been promulgated by His Excellency, the hon. President of India.

Sir, as the hon. Minister has rightly said that all these issues or all these objectives have come into force as the aftermath of the announcement
made by the hon. Prime Minister on 8t November, 2016. A Notification No. SO-3407(E), dated 8" November, 2016 was issued.

Sir, it is very clear that the hon. Prime Minister's announcement had come on 8 November, 2016 and on the same day, the Notification No. SO-
3407(E) of the Ministry of Finance was issued.

Sir, subsequent to 8t November, 2016, this House was summoned on 16" November, 2016 and it was in Session till 16™ December, 2016.
My humble submission to the hon. Minister is that why he did not come to the House with a Bill for having legislative backing of this demonetisation

process. Instead of bringing the Bill, on 315t December, 2016, His Excellency, the hon. President had promulgated an Ordinance giving effect to the
legislative backing to the demonetisation process by virtue of the Notification NO. 3407 on 8t November, 2016.

So, my simple question to the hon. Minister is, what prevented the Government from bringing a Bill before the Parliament. The Notification

was issued on 8" November, 2016. The Government as well as hon. Finance Minister are well aware that these two provisions have to be dealt
with, that is, (i) the guarantee, which is being prescribed under Section 26 (1) and (ii) the liability which is prescribed under Section 34 (1) of the
Reserve Bank of India Act.

That means, the Government was deliberating avoiding the Parliament's scrutiny. To my belief or to my faith, the Government did not want to
have a discussion during that time. That is why the Government did not come with a Bill. Instead of bringing a Bill before the House, the Government
had gone for an Ordinance route of legislation. There itself, the intention of the Government would go to show that the intention of the Government
was not good, not proper and not fair. I am not alleging it to be a mala fide intention but it was to avoid the Parliament. This is the way in which the
Parliament is being dealt with. The legislative supremacy of the Parliament is being taken by this Government almost all the time.

From 16 November, 2016 to 16" December; 2016, the entire House was in turbulence only because of this demonetisation process and the
demonetisation policy. Even at the fag end the previous Session, it may be recalled that we as the Opposition Benches became ready for a debate.
We do accept that at the first instance, we were opposing the Government; we were creating turbulence in the House; and we were disturbing the
proceedings of the House. We were demanding a discussion under rule 184 or under rule 56 but the Government was not heeding to accept this
demand of the Opposition. Finally, the Opposition became ready for any type of discussion, be it under rule 193 or be it during Zero Hour. The
Opposition parties were willing to have a threadbare discussion in the House. But unfortunately, at that time, Government, the Treasury Benches
and even the Ministers started obstructing the proceedings of the House demanding an apology from the Opposition first.
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So, all the proceedings were obstructed. This was the type of stand taken by the Government at the fag end of the Winter Session. So, it was
very clear and specific that the Government was avoiding a discussion in the House on demonetisation. It was because the Government was in utter
defence as the sufferings and hardships of the people were too much. The Government could not sustain or even could not answer to the questions
and the issues posed by the Opposition. That is why this Ordinance route of legislation has been selected by the Government. Otherwise, the
Government could have very well come with a Bill before the House and have the legislation.

I would like to draw the attention of the hon. Finance Minister regarding this Ordinance. He is an exceptional luminary in the filed of law also. There
are so many rulings given by the hon. Supreme Court. I would like to cite a latest ruling of the hon. Supreme Court in Krishna Kumar Singh versus

State of Bihar. That ruling has come on 2"d January, 2017. This is the latest ruling on the promulgation of Ordinance. A Seven-Member Bench has
held that the re-promulgation of Ordinance is impermissible and a fraud on the Constitution. Yes, I do accept that it is in respect of re-promulgation
of Ordinance but though the Supreme Court Judgement is relating to re-promulgation of Ordinance, it is partly applicable to the promulgation of this
Ordinance also as there is no valid ground for the issuance of Ordinance under Article 123 of the Constitution.

In the same case, the hon. Supreme Court held and I quote:

"The Ordinance making power does not constitute the President or the Governor into a parallel source of law making or an independent
legislative authority;"

It is very clear that the Governor or the President, as the case may be, can never be a parallel source of law making authority or can never be an



independent legislative authority by issuance of Ordinances day-to-day. Further the Supreme Court Judgment stated:

"Consistent with the principle of legislative supremacy, the power to promulgate ordinances is subject to legislative control. The
President or, as the case may be, the Governor acts on the aid and advice of the Council of Ministers which owes collective
responsibility to the legislature;"

This Supreme Court Judgment is a reminder to this Government which has issued 26 Ordinances out of which 11 Ordinances are re-promulgated.

My first point regarding the promulgation of Ordinance is that this is a reminder and a warning to this Government. The Ordinance route adopted by
this Government to ratify the demonetization process on 8th November is not proper. I am sticking on to the Statutory Resolution. I am seeking the
approval of the House to disapprove the Ordinance which was issued by the Government on 315t of December.

Madam, there are a lot of members who want to speak on demonetization. I am not going into the factual situation of demonetization and its further
impact on the Indian economy. I would like to confine my point to some legal issues. I am sure the hon. Minister could very well substantiate the

House about the legality of the Ordinance and the legality of the Bill in furtherance of the notification no. 3407 issued on 8th November.

My first point is regarding the legality. The demonetization of high denominated notes worth Rs. 1,000 and Rs. 500 through a notification is
totally illegal. Hence, the Ordinance and the Bill are legally not sustainable. That is the first point which I would like to make. It is because the
declaration ceasing the legal tender character of Rs. 1000 and Rs. 500 by virtue of a notification no. 26(2) of the Reserve Bank of India does not
exonerate the Government or the Reserve Bank of India from its guarantee under Section 26(1) of the Reserve Bank of India Act and the liability
under Section 34(1) of the Reserve Bank of India Act. These are the very important three provisions we have invoked.

According to Section 26(2), demonetization was declared and notification no. 3407 was issued. Section 34(1) says about the liability of the
Government to honour the bank currency which is being issued by the Reserve Bank of India. The guarantee is being given under Section 26(1).
Now, the Government is accepting the legal impediment in demonetization process.

At the time of demonetisation, at the time of notification on 8" November, we have all said that it is illegal, it is improper because it is lacking a
legislative backing. Since it is not being done by legislation, it is being through by a notification, it is not full, it is not complete and it is not legal also.
This was the argument which was advanced by the opposition and by most of the Members belonging to the legal community also. But,
unfortunately, the Government not even cared to hear it and there was no response from the Government and no discussion took place in the
Parliament also.

Now, when you go through the present Bill, the present Bill is to replace the Ordinance. The aims and objects stated in the Bill by the Finance
Minister speak against the Government's earlier position. I am going through the Aims and Objects of the Bill. In the Aims and Objects of the Bill, it
is very clear. In the first para of the Aims and Objects, it is admitted that by invoking Section 26 (2) of the RBI Act, the Government issued

notification number S.0. 3407(E), dated 8th November, 2016, declaring five hundred rupees and one thousand rupees as not legal tender. That is the
first part of the Aims and Objects. In the next para it is said that Section 26 (1) of the RBI Act provides that every bank note shall be legal tender at
any place and shall be guaranteed by the Central Government. You are issuing a notification under Section 26 (2) that five hundred rupees and one
thousand rupees cease to be the legal tender. We do admit it. Section 26 (1) says, every bank note shall be legal tender at any place and shall be
guaranteed by the Central Government. Coming to the next para, Section 34 (1) of the RBI Act provides that RBI's liability is there for every bank
note in circulation. So whichever note, currency issued by the Reserve Bank of India is in circulation, definitely the liability of the Central Government
is there and the guarantee is there. It is the legal tender at any place. These are the provisions or these are the stipulations which are under Section
34 (1) and Section 26 (1) of the Reserve Bank of India Act.

Further, in Clause 2 (a) and (b) of the Aims and Objects, it is concluded by the hon. Minister that the legislative backing is required to
discharge its liability by the RBI and also exonerate from the guarantee under Section 26 (1) and Section 34 (1). Here is my case and here is my
point also.

What actually is the Government doing? First, you have issued a notification. First, you have issued an executive action by issuing a
notification. Subsequent to the notification, you are coming to the Parliament to have legislation so that it becomes perfect, complete and legal.
What does it mean? Normally, you should have come to the Parliament with a Bill, have the statute or have the legislation and on the strength of the
legislation you can very well issue the notification. Instead of having the legislation, you are first issuing a notification under Section 26 (2) of the
RBI Act. After issuing the notification, now you are coming before the House just to ratify the notification by which demonetisation was done. This is
just like putting the horse behind the cart. It is absolutely not legal, not proper and not fair on the part of the Parliamentary procedure. That is the
first point which I would like to make.

Also, I would like to say, Madam, without making appropriate legislative changes in Section 26 (1) and Section 34 (1), the notification under
Section 26 (2) will never withstand because Section 26 (2) will become applicable only when circulation of money is being stopped or prohibited. So

far, you have not prohibited circulation of money. Circulation of money under Section 34 (1) has not been prohibited. It is still there. From 8th

November to 30t December, the circulation of money is there. So, in toto, I would like to conclude that under Sections 26(1), 34 (1) and 26 (2), if
you go through them, it is incomplete, improper and illegal.
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So, I would like to know this from the hon. Finance Minister.

Sir, what is the legal status of notes worth Rs. 1000 and Rs. 500 from 9" November to 30" December? It is because in between 9t November and



30" December; the notes were in circulation and usage of these notes was also being done. You can use the notes also. Only limited legal tender
had been ceased and notes were still being used. So, I would like to know from the hon. Minister the legal status of these currencies during the
period between 9th November and 30™ December because the legal tender character is still alive at any place according to section 26(1) and the
liability of the Government under Section 34(1) and also under Section 26(1) is still alive. When such a situation is there, what is the legal status of
the currency during the period by which these two provisions are alive? No appropriate legislative changes have been made in those provisions. So, I
would like to know the legal status regarding those currencies during those days. So, all the exercise you have done from 8th November to 30t
December is improper.

I would like to say that Dr. Manmohan Singh, the then Prime Minister had made an eloquent speech in the Rajya Sabha. He has said that it is
a legalised plunder.

Sir, I am not an economic expert and I am not a legal expert but I would like to say after going through all these issues that Dr. Manmohan Singh is
wrong in saying that it is a legalized plunder. According to me, it is an illegalized plunder made by the Government regarding the demonetization of
Rs. 500 and Rs. 1000 notes because there is no legal backing. I do accept that the legal backing will come only after passing this legislation.
Otherwise, the legislative backing will never come forth as far as this Section 26(2) notification is concerned.

The second legal point which I would like to challenge is regarding Section 26(2) of the RBI Act.
Madam, I would like to read Section 26(2) of the RBI Act.

"The Central Government may by notification in the Gazette of India declare that with effect from such date as may be specified in the
notification, any series of bank notes of any denomination shall cease to be legal tender (save at such office or agency or the bank and
to such extent as may be specified in the notification)."

Madam, this is Section 26(2).

HON. CHAIRPERSON: Please wind up.

SHRI N.K. PREMACHANDRAN: Madam, I am the mover of the Motion. I may be permitted to speak.

HON. CHAIRPERSON: You have spoken more than twenty minutes.

SHRI N.K. PREMACHANDRAN: I have only two or three points. I am not going into the factual position of the entire issue. I have read Section 26(2).

Madam, I would like to draw the attention of the entire House to this issue. You have issued a notification under 3407(E).

Madam, what is the legal character of the currency of Rs. 1000 and Rs. 500 after 8t November, that is, after this notification? When notification
3407 was issued, at that moment, the currency of Rs. 500 and Rs. 1000 ceased. The legal tender character of the currency is absolutely lost and on
the same day, you are issuing the subsequent notification 3408.

Madam, you may kindly go through these two notifications, 3407 and 3408. In 3408, you are saying that the legal tender character of the notes will
be there for limited purposes. What are the limited purposes? The limited purposes are for hospital purposes, for air ticket, for rail ticket, for burial
grounds and for foreign tourists. This limited purpose use of this currency is being allowed by means of notification 3408.

I am not reading these two notifications 3407 and 3408 because of paucity of time. Notification 3407 is issued under Section 26(2) and 3408 is also
issued under Section 26(2). My definite question to the hon. Minister is this. Does Section 26(2) empower the Government in reviving the currency
which has already been declared as not legal tender? So, my convinced point is that Section 26(2) is only giving or empowering the Government to
declare the currencies which are in circulation as not legal tender.

You have killed me. After killing me or after my death, can my life be revived by the subsequent action? It is quite humanly impossible. You have
already killed Rs.1000 note. You have already killed Rs.500 note. Subsequent to the killing of Rs.1000 and Rs.500 notes, how can you say that these
Rs.500 and Rs.1000 notes will be used for hospital purposes? Is Section 26(2) empowering the Government? There is no such provision in Section
26(2) or in any of the provisions of the Reserve Bank of India regarding revival of the notes.

HON. CHAIRPERSON: Premachandran Ji, please conclude.

SHRI N.K. PREMACHANDRAN: Madam, this is my last point. These are all legal points. Let the House discuss these issues. I am not speaking
anything out of the context.

The third point is, in the year 1978 and in the year 1946, as the hon. Minister has already cited, in these two years also, demonetization of Rs.10000,
Rs.5000 and Rs.1000 notes took place. That was at the time of Atal Bihari Vajpayee and Lal Krishna Advani. The then Prime Minister was late Shri
Morarji Desai. How had they demonetized the high denominated value of currency? At that time, it was done by means of legislation. Why had they
done by means of legislation? In the year 1946, at the time of British India Government, and in the year 1978, you may kindly see that the
demonetization was done by a legislation. Were the Morarji Desai Government or Atal Bihari Vajpayee and Lal Krishna Advani not aware of Section
26(2) of this Reserve Bank of India Act? Is Section 26(2) sufficient to have demonetization? That is why, the Supreme Court has gone into the entire
details of this 1978 Ordinance. I am sorry, about the 1978 Ordinance, I would like to quote one thing.

Madam, I am concluding with this point. I would like to quote Sections 3 and 4 of the Act of 1978. The name of the Act is, The High Denomination
Bank Notes (Demonetisation) Act of 1978 issued by the then Janata Government in which Vajpayee Ji and L.K, Advani Ji were also the Ministers.



"Section 3, High denomination bank notes cease to be legal tender--On the expiry of the 16th day of January, 1978, all high denomination bank notes
shall, notwithstanding anything contained in Section 26 of the Reserve Bank of India Act, 1934, cease to be legal tender in payment or on account at
any place.” This is Section 3.

"Section 4, Prohibition of transfer and receipt of high denomination bank notes--Save as provided by or under this Act, no person shall, after the 16th
day of January, 1978, transfer to the possession of another person or receive into his possession from another person any high denomination bank
note." So, the transfer is restricted. Circulation of currency is restricted. It is a comprehensive legislation made in the year 1978.

Madam, I am concluding. Instead of going for a legislation as done in the year 1978 and as done in the year 1946, the Government has directly gone
for making a notification and the hon. Prime Minister, instead of the Finance Minister, instead of the Reserve Bank of India Governor, made an
announcement to the public, to the nation, to the world that Rs.1000 and Rs.500 notes are declared as not legal tender. It is absolutely illegal. All

the exercise they have done from 8t November to 30t December is not legal and having no legislative backing. Without legislative backing, this will
not withhold. Also, the matter is under the consideration of the hon. Supreme Court. Without invoking this legislative process, how can this be done?
That is the point I would like to ask the Government.

HON. CHAIRPERSON: Please conclude your speech.
...(Interruptions)
SHRI N.K. PREMACHANDRAN: Madam, I am concluding my speech. ...(Interruptions)

Why demonetization is done? ...(Interruptions) According to my information, if the hon. Finance Minister is having sufficient knowledge about
demonetization process, I am sure this notification will never come into existence because it is lacking legal ground and it is lacking legislation.
...(Interruptions)

With these words, I conclude. Thank you, Madam.
HON. CHAIRPERSON: Motions moved:

"That this House disapproves of the Specified Bank Notes (Cessation of Liabilities) Ordinance, 2016 (Ordinance No. 10 of 2016)
promulgated by the President on 30 December, 2016."

"That the Bill to provide in the public interest for the cessation of liabilities on the specified bank notes and for matters connected
therewith or incidental thereto, be taken into consideration.”
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"&€when economy saw a massive boom, has endorsed the decision taken by the Modi Government. Mr. Reddy termed the timing of the
move "perfect."
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"It is a historic moment. There is bound to be paradigm shift in the economic and political system. With the GST on the anvil, the
system is ripe for a change. However, to take it forward, contract enforcement and judicial processes will have to play an active role."
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"&€}a 'standard' prescription that was tried in the past, however, he added, that this time the Government was targeting those who
accumulated money, who issue fake currency and those financing terrorism."

HON. CHAIRPERSON: Shri Gajendra Singh Ji, please conclude now.

oft arslog, Riz dmae: sad5 siftif¥es afe 3 gloren B salolifdzga & aal @ o Qi eser e, a1, oif gforn 3 sownfc sl a5 & sedon #el S1d &, Jogion
[T N

"It is ironic, that Government provides, virtually free of charge, the instrument most widely used to subvert both its revenue collection
efforts and its laws defining prohibited economic activities."
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HON. CHAIRPERSON: Dr. Shashi Tharoor, your Party has got 25 minutes time and there are three speakers from your Party. Please keep that in mind
and start your speech.

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): That is not what I was told earlier, Sir. I was given a different assurance by the ...x
HON. CHAIRPERSON: Whatever is decided in the BAC, accordingly, the hon. Speaker has allotted the time, which I have brought to your notice.

DR. SHASHI THARQOR : We are counting on you to be fair, Sir.

The first question is, why is this Bill needed? It is needed because on the night of 8" November the Government or rather the Prime Minister in a 48-
minute address, unilaterally and unnecessarily announced that some Rs.14 lakh crore worth of 500 and 1000 rupee notes amounting to 86.4 per cent
of all the currency in circulation in India would be illegal as of midnight. In fact, three hours is what he gave our country to pull 86 per cent of the
country's money out of circulation, and this in a country where cash has represented 98 per cent of all transactions by volume. Mr. Premachandran
has already described why he thinks this is illegal.

Within days the real result of the Modi announcement became apparent — the severe disruption of normal economic activity. Since over 90 per
cent of the financial transactions are made in cash and over 85 per cent of our workers in our country are paid in cash, the everyday economy was
ground to a standstill in the last two months of the year.

The Government wants to get credit for its bold move but what inept implementation, Mr. Chairman! It made a mockery of the initial shock
and awe with which the announcement was greeted, the appalling lack of elementary planning unleashed anarchy on the economy and created



insecurity and anxiety amongst people. Not nearly enough new currency had been printed. So, the banks did not have even a fraction of what was
enough to meet the consumer demand for new notes.

They did not have the new notes and so they restricted withdrawals to small amounts of cash that were insufficient for most people. This is
also illegal, Mr. Chairman, though my friend the hon. Mr. Premachandran did not mention it. My question is, under which provision of the law can an
Indian citizen be denied access to his own account? Can the Finance Minister name one country in the world that disallows people from withdrawing
money from their own bank accounts?

It is clearly a mask, Mr. Chairman, for the Government's inefficiency in not printing enough notes. Thirty days after the Prime Minister's
speech, only 30 per cent of the currency in circulation had been restored. The RBI told the Public Accounts Committee on January 18 that it was up
to 60 per cent; the SBI estimates it may go up to 70 per cent by the end of February; the Economic Survey claims it will all be back by the end of
March. But I do not think so because the rate of printing of Rs.500 notes has been falling well below the target, and going by the rate at which the
printing presses are functioning it is going to take, I suspect, another five or six months to remonetise the entire banking system. Anyway whenever
that cash system is fully restored, it is very clear that the Prime Minister's 'bear with me for 50 days' was yet another jumi/a.

There is even more inefficiency than that. When the Government started printing notes it did not print enough guantity of the smaller notes.
So, if you we were lucky enough to get a Rs.2000 note, no one could make change for it for you. And even more inefficiency was reflected with the
ATMs. It never occurred to the Government to realize that if you want to put the new notes into the existing ATMs, they should be the same size as
the old notes. They made them a different size and they would not fit into the ATMs, and then they had to scramble to hire 50,000 engineers across
the banking system to recalibrate the ATMs.

More seriously, Mr. Chairman, the lack of cash reduced both consumption and the demand. I feel sorry for my friend the Finance Minister
because he was proud, rightly so, that we were briefly the fastest growing economy in the world. Now we can no longer say that. Because a
booming economy that boasted the highest growth rates in the world has suddenly become a cash scarce economy and the result was of course that
production went down in all sectors. Small producers could not get working capital; some businesses even have had to shut down; many daily wage
workers who are of course a majority of the labour force in our country lost their jobs because firms did not have the cash to pay them.

The Economic Survey, published by the Finance Ministry, itself states that demonetization is, "An aggregate demand shock, an aggregate
supply shock, an uncertainty shock and a liquidity shock". It says, "The cash crunch must have affected the informal economy”. The informal
economy accounts for nearly half the overall GDP and 80 per cent of the employment economy and inevitably it runs on cash.

Unemployment has now shot up to a five-year high. According to the All India Manufacturers Organisation (that is AIMO), micro and small scale
industries and traders have incurred 60 per cent job losses and 47 per cent revenue losses because of demonetization. Not only are the SMEs
shutting down, according to AIMO, medium and large infrastructure companies which they have surveyed have reported a 35 per cent drop in
employment and 45 per cent drop in revenues. AIMO estimates even higher losses of jobs and revenue as of the end of March. Real estate,
construction and infrastructure which provide the maximum employment in our country after agriculture are set to lose over one lakh jobs over the
next year. Rs. Eight lakh crore construction industry which employs 4.5 crore people has virtually ground to a halt with a drop of 80 to 90 per cent in
revenues. There has even been an inventory pile-up because, of course, there is no consumer demand.

Hon. Chairperson, please have a look at the indicators of the economy. Sales, cash flow, trader's income, production, employment were all down in
November and December 2016. That is why our former Prime Minister Dr. Manmohan Singh estimated that the GDP of our country will shrink by 1 to
2 per cent for the fiscal year Local industries, like footwear in Agra, garments in Tirupur, rubber in Kerala and transport everywhere, absolutely
slowed down and in many cases work had to be suspended for lack of money.

The informal financial sector-the rural moneylenders who provide loans amount for 40 per cent of our total lending, that infrastructure has
almost collapsed. In fact, rural India is in bad shape. The fishing industry depending entirely on cash sales of freshly caught fish is deeply affected.
This is even affecting coastal security as I pointed out during Question Hour this morning because the number of boats going out to sea has been so
severely reduced because of demonetization that we have fewer eyes and ears looking for suspicious activities in our maritime waters. Traders are
losing perishable stocks; farmers are dumping their produce. There was another question today in Question Hour about that. In fact, there has been
a study by economists at the Indira Gandhi Institute for Development Research which in late November established that the deliveries of rice to rural
wholesale mandis were 61 per cent below usual levels; soyabeans were down by 77 per cent; maize was down by 30 per cent; the winter crop could
not be sown on time because no one had cash for seeds and therefore the harvest may well be 25 per cent lower.

As I said, hon. Chairperson, we have another crisis when it comes to my own State of Kerala because rural banking has been severely affected. The
distinct character of our rural banking sector is the major role of the cooperative sector, particularly primary cooperative societies which are much
more vibrant in Kerala than elsewhere. It is because over 70 per cent of the deposits in primary agriculture cooperatives in India come from Kerala.
Over 70 per cent of the non-agricultural loans and advances made in India are made in Kerala; over 15 per cent of the agricultural loans and
advances in India are disbursed in Kerala. But the Reserve Bank of India prevented all the 370 Central District Cooperative Banks and 93,000 primary
agriculture credit societies in the country from depositing or converting old notes after November 8 and the result has been particularly damaging for
my State. I want to say that it is not just the question of one State, but it shows certain thoughtlessness towards the realities of our rural economy.
Dairy, agriculture and as I said, fishing have all been severely affected.

Tourism may not seem very important to some people but for us in Kerala it is a huge contributor to our GDP. It is also vital for employment across
the country. But foreigners were given a lot of inconvenience because of demonetization; tourists were returning from Agra without seeing the Taj
because their notes were not accepted at the ticket window; travel plans had to be curtailed. Tourism prevails by word of mouth. How will you bring
back the trust of foreigners who spread the word of their harrowing ordeals in demonetizing India?

The Economic Survey has already lowered the growth rate projection to 6.5 per cent; the IMF has come down from 7.6 to 6.6 per cent; the CMIE
says it will be only 6 per cent for the next five years. I know the Finance Minister has made a lot of claims about India's growth. I would say he and



the Prime Minister have belied the expectations of the people of India.

What is interesting is that the Modi Sarkar itself has accepted that demonetisation has had a severe negative economic impact because in the list of

achievements mentioned in The Economic Survey released on the 315t January by the Chief Economic Adviser, they have mentioned Aadhar, GST,
FDI, UPI, but there is no mention of demonetisation. In fact, Aadhar, GST, and FDI are all Congress initiated programmes. So, I want to accept the
Prime Minister's invitation this morning that we will happily take credit for the few good achievements of this Government.

The Modi Sarkar also accepts — and I am quoting from Chapter III of The Economic Survey — that demonetisation resulted in slowing growth;
demonetisation reduced demand, cash, and private wealth; it reduced supply, liquidity and working capital, disrupted supply chain, increased
uncertainty — and I am still quoting — job losses; decline in farm income; social disruption, especially in cash incentive sectors. So, I would commend
to the Finance Minister Chapter III of his Economic Survey as my indictment of his Government.

The Prime Minister has been talking about the surgical strike on black money, corruption, terrorism, and counterfeiting but it is very clear that these
objectives have not been met. A surgical strike is always precisely targeted but here the collateral damage is so extreme that the pain inflicted has
outweighed any tangible gain. But what was the gain? Let us take black money for example. The estimate was that many people — rather than
attract the attention of the law enforcement authorities and the tax authorities — would not return their money but would destroy their black money.
Various agencies estimated that around 25 per cent to 30 per cent of the specified bank notes would not be deposited by the stipulated date. On

November 2379, the Attorney-General of India — no less — told the Supreme Court that the Government expected that SBN worth Rs. 4 lakh crore to
Rs. 5 lakh crore would be rendered worthless on account of not being deposited. But what happened?

It seems that our black money holders have found creative ways of laundering their money and the result is that most of the estimated black money
in circulation — these Rs. 4 lakh crore to Rs. 5 lakh crore — that the Attorney-General mentioned has flooded into the banks. It seems that some well
placed friends of the Ruling Party may well have been allegedly tipped off because the well-connected were clearly able to unload their money; none

of them seemed terribly troubled by the November 8™ announcement. We do not know, of course, how much has come in because the Reserve Bank
has not given official figures but it has been widely reported that by the end of December, 95 per cent to 97 per cent of the money in circulation has
already reached the banking system. If that is so, after leaving out the small amount being held by the Central Banks of Nepal and Bhutan and by
NRIs, it looks like utmost you would have two per cent or three per cent of all the demonetised specified bank notes undeposited. We can forget
about the primary objective of cleansing the economy of black money. In fact, the RBI Governor has himself conceded that there is no impact at all
of demonetisation on the RBI's balance-sheet and there may be no liability write-off at all. The Bill's purpose is to extinguish the liabilities of the RBI
but none have been reduced.

As we all know, all cash is not black money and all black money is not cash; most of it has been invested in real estate and other property, gold and
jewellery, investments abroad, and round-tripping that has seen the money return to India's stock market as foreign investment from countries like
Mauritius. The Prime Minister, this morning asked, "Yes, that is true but when did you know it?' Let me say that we have always known it. This Party
and the UPA Government have openly said it. I have myself said that in two different black money debates in this very House in the last six years.
So, the fact is that the Government should also have known it. So, why did they make a scheme that only touches such a small proportion of the
black money assets that those people are holding?

Worse, in the six weeks after demonetisation, the Income Tax Department announced that it had seized Rs. 500 crore in unaccounted cash;
strikingly, Rs. 92 crore of that black money happened to be in new notes! So, what is going on? We are finding cases of corrupt officials including
bank managers being caught red-handed in illegal transactions. Some bank managers were sitting in their banks from nine a.m. to five p.m., telling
people they had no money; but from five p.m. to 9 a.m., they were giving money out the back door, to those who could launder it. I want to say that
though I am by no means tarnishing all the bank managers for the sins of a few, the fact is, Mr. Finance Minister, that in your drive against
corruption, you have created new forms of corruption.

Black money continues to be generated clearly; it has merely changed colour and shape. Black money has become white by way of pink. And of
course Rs. 2,000 notes will take up less space in the launderer's brief-case than the Rs. 1,000 notes did. We all know that we can withdraw notes,
we have withdrawn in the past series of notes saying that those before 2005 were made illegal in 2014. You do not need to demonetise for such an
exercise. You print new notes and phase out the old. If you are going to print new notes then you have to have strong security features enmeshed
with the design in order to prevent counterfeiting. But it seems the Government has missed the opportunity to put indelible security features in the
new notes it has launched post-demonetisation because there is no new water mark, no new security thread or fibre, no new latent image and
certainly no nano-chip as BJP supporters were boasting on whatsapp. So, will a mere change of colour and size make them safe?

Shockingly, RBI has admitted that three different versions of the 500 rupee note had been printed in haste. If all the three versions are
authentic, is that not going to confuse the public and make it easier for counterfeiters to get away with their own fake versions?

Still, Mr. Chairman, how big a problem is this counterfeiting, the Prime Minister mentioned it on November 8 but if you look at the statistical
facts of the Indian Statistical Institute Kolkata under the supervision of the Government's own National Investigation Agency, the estimate of fake
currency notes in circulation is only 400 crores or roughly 0.03 per cent of the currency withdrawn. It also indicated that the ability of banks to
prevent these notes being deposited was limited because of sudden deadlines, sudden announcements, short deadline, lots of money flooding in, the
bank tellers had to do it manually. They did not have the time. So, the result, it seems according to anecdote anyway, is that there has been a lot of
fake currency slipping through into the banking system and becoming legitimised. So, far from hurting counterfeiters, demonetisation may have
helped fake currency by being exchanged for new notes. That is the consequence on counterfeiting.

HON. CHAIRPERSON: Please conclude now.
DR. SHASHI THARQOR: Mr. Chairman, please be reasonable.

HON. CHAIRPERSON: I am quite reasonable. Your Party has got 25 minutes. There are two more speakers to speak.



DR. SHASHI THAROOR: We will all be brief, Sir.
On terrorism, let me just say, there are a lot of studies....(Interruptions)
HON. CHAIRPERSON: You have already taken 20 minutes.
...(Interruptions)

DR. SHASHI THAROOCR : A number of studies show that there is no causal relationship between the number of terrorist strikes on Indian soil and the
absolute levels of currency in circulation. In any case, we are all seeing reports about terrorists being caught, arrested or shot in Kashmir possessing
brand new currency notes. So, how are the terrorists are being affected? Instead who has the Government hit? Housewives! Housewives who have
salted away their savings in biscuit or atta tins, are the ones whose money had to come out and be put in the bank when even their husbands did
not necessarily know how much they have saved. Then the stories of individual tragedies have been mentioned in this House; hospitals turning away
patients who only had old notes, children suffering, middle-class wage earners unable to buy medicines for the sick. Sir, 115 people reportedly dying
after collapsing in bank queues, committing suicides, hitting each other, murdering each other, and other demonetization-related events. There is
even a report in one of today's papers that demonetization has led to an increase in domestic violence cases. So, the people at the bottom of the
economic pyramid have been the real victims of this policy. I do want to say, Mr. Chairman, we have been restricting weddings in the wedding
season to Rs.2.5 lakh each, but it seems if you were a BIP leader you have no difficulty in celebrating a lavish wedding even after demonetization.

The goal posts have been shifting. Reserve Bank has issued 138 notifications in the first 70 days. Then I stopped counting. Even the Reserve
Bank employees and officers have complained about operational mismanagement which has dented the RBI's autonomy and reputation beyond
repair. The Governor of the RBI has been reduced to a lamb and he is silent. It is the silence of the lambs.

I just want to stress finally, Mr. Chairman, the goal posts are shifting and we are getting new objectives. The Finance Minister talks about
expanding the tax net but look at the cost at which this tax net is going to be expanded. The Prime Minister talked about cashless economy; no cash
in the banks, no cash in the ATMs, no cash with the people. That is the kind of cashless economy we have,

HON. CHAIRPERSON: Please conclude now.

DR. SHASHI THAROOR: The fact is, he has shifted the definition to less cash economy, I agree. Over 90 per cent of our retail outlets do not have
card reader....(Interruptions) The facts are very clear. Only 6 per cent of the Indian merchants and retail outlets accept digital payments. We are not
a society in which unfortunately digital transactions can be done without impediments. The problem is, therefore, we need a very-very significant
digital infrastructure before we can do all this. Our Prime Minister and Finance Minister are trying to build the penthouse without building the
foundations first...(Interruptions)

HON. CHAIRPERSON: Before Prof. Saugata Roy speaks, a reference which was made by Dr Shashi Tharoor regarding the Marshall may be
expunged. He referred something about Marshall, which should be expunged.

DR. SHASHI THAROOR : Oh that was before I spoke. You cannot count that time.
HON. CHAIRPERSON: I am not counting it. I have only expunged that. ... =

Only Saugata Roy Ji's speech will go on record now. There is a time constraint. You should understand this. You cannot do like this. Madam
Speaker has allotted time according to the decision of the BAC. Shashi Tharoor Ji please conclude now. I am allowing him. Please sit down.

DR. SHASHI THARQOR: Sir, the mike was off when I made my earlier point.

The illegality of the entire exercise has been raised by my colleague, Shri Premachandran. The fact is that the Gazette Notification No.2652 by
the Joint Secretary under Section 26(2) of the Reserve Bank of India Act,1934, nowhere gives the Government power to freeze bank accounts
through limits on cash withdrawals; nowhere gives the Government power to disrupt normal banking operations and impose mandatory disclosure
requirements, such as, identity cards. So, the fact is that there is a real question as to whether the contract, "I promise to pay the bearer" can be
legally repudiated by the Government in this way. I must say that the hon. Finance Minister, who is also a lawyer, should explain to us as to why this
is being done and on what legal basis it is being done. I would also like to know as to why the minutes of the RBI decision on 8t November, 2016
have not been placed in the public domain. I would also like to know as ta why only four independent Directors attended the meeting out of 21
Directors in the RBL. I think officials took the decision.

HON. CHAIRPERSON: Thank you. Now, Prof. Saugata Roy Ji. Now, only Prof. Saugata Roy Ji's speech will go on record.

PROF. SAUGATA RQY (DUM DUM): Sir, I rise to speak on The Specified Bank Notes (Cessation of Liabilities) Bill, 2017. Sir, earlier when the Bill was
introduced in the Lok Sabha, I had opposed the introduction of the Bill and I had spoken on that. I had also given a statutory resolution disapproving
the ordinance, but since Shri Premachandran's name was first, he has spoken elaborately on the same. Dr. Shashi Tharoor has also spoken
elaborately opposing the Bill.

Now, I will put my comments only in two parts. One is the legal part. This is a Bill which is to give legal shape to the decision announced by
the Government on 8" November, 2016 announcing demonetization. The operative part is that on and from the appointed day, notwithstanding



anything contained in RBI Act, 1934, the specified bank notes which have ceased to be legal tender in view of the notification by the Ministry of
Finance, etc., issued under sub-Section 2 of the Section 26 of the RBI Act, 1934, shall cease to be liabilities of the RBI under Section 34 and shall
cease to have the guarantee of the Central Government under sub-Section 1. This is the operative part. The legal liability of the Reserve Bank will
cease and the guarantee of the Central Government will cease.

Now, what is the RBI Act? The RBI Act is very clear. The RBI Act says in 26(1):

"Subject to provisions of sub-Section 2, every bank note shall be legal tender at any place in India in payment or on account of the
amount expressed therein, and shall be guaranteed by the Central Government.”

This is important. Section 2 of RBI Act says:

"On recommendations of the Central Board the Central Government may, by notification in the Gazette of India declare that any series
of bank notes of any denomination shall cease to be legal tender."

18.00 hours
Section 34(1) which says:

"The liabilities of the issue Department shall be an amount equal to the total of the amount of currency notes of the Government of
India and bank notes for the time in circulation.”

HON. CHAIRPERSON: Hon. Members, now it is 6 o'clock and if the House agrees, I extend the time of the House till 7 p.m.
SEVERAL HON. MEMBERS: Yes.

PROF. SAUGATA ROY: The main point is that the Government is saying that because the Central Government had issued a notification on the advice

of the Reserve Bank, that is why, the notes were cancelled and now that is being legalized. My question to the Finance Minister is this. Where is it
written in the RBI Act, 1934, that the Government of India will ask the RBI to hold a central board meeting? It is written that on the
recommendation of the central board, the Central Government may. So, the Central Government will issue a notification only when the RBI Board
advises it. Now where is it written in this law that the Central Government will ask the RBI Board to hold a meeting to approve the decision? That is
why, this whole law is uffra vires. There is no provision in the law of the Central Government advising the RBI Board. The RBI Board can take a
decision. After it takes a decision, it can ask the Central Government to issue the notification. The Minister has not replied to this.

So actually what the Bill is doing is to withdraw the guarantee of the Central Government. Besides that it is giving a grace period to those people
who were outside the country and therefore they could not deposit their notes earlier.

Now they are saying that there will be a fine of Rs. 10,000 for the people who will hold notes above a certain number. I do not know what the
necessity is of punishing people just because they are holding some notes. In any case, they are not legal tenders any more. If somebody gives a
wrong declaration, the fine is up to Rs.50,000. Why are you so severe on false declaration? Why is it so important? The Minister has not cleared this
conception of ours. That is why, I think the law was unnecessary and the Ordinance was uncalled for. Instead of going through the round about
route of RBI, the Government after receiving the recommendation of the RBI Board could have straightaway issued an Ordinance.

Having said this, the Minister will move to pass the Bill. That raises the basic question. I intently heard the Prime Minister when he spoke in the
House today. But I have received no reply that what was the rationale for demonetization. The Government has said that it is to prevent counterfeit
notes (FCIN). It is to prevent terror money. It is to prevent terrorist groups. Now as has been estimated, the counterfeit notes are only 0.028 per
cent of the total amount in circulation. Total amount in circulation is roughly over Rs.17 lakh crore, out of that, Rs.15.44 lakh crore have been
demonetized and terror money is only Rs.400 crore. So, to get Rs.400 crore out of the system, to cancel Rs.15.44 lakh crore is absurd, ridiculous and
meaningless.

Secondly, they say that this is to curb black money and corruption. Now according to all available estimates, the total amount of black money which
is in the form of currency notes is six per cent. The people who have black money do not keep it as such. Excepting a small change, they convert it
to either gold or jewellery or they convert it into real estate land, buildings or they keep it abroad.

Now, this Government has been a singular failure in spite of enacting a law to bring back black money from abroad. The Prime Minister had promised
before elections that they will bring back all the black money and that they will deposit Rs. 15 lakhs in the account of every Indian. They have
singularly failed to do that. That is why, they are now resorting to demonetisation.

Yesterday, I mentioned that this is the most heartless, reckless and wayward step that any Government could think of. I do not know whether the
Finance Minister will be able to reply to my point. I do not know if he was aware that demonetisation was taking place. The story in Delhi is that he

came to know only on the afternoon of 8t" November after it was all decided. Now he is left holding the baby and so, he has to pass the Bill. I do not
blame him. I have no personal angst or animus towards him. I am saying that he is holding a baby which is already gasping.



Today, in one stroke of pen, you have demonetised notes worth Rs. 15.44 lakh crores. The Prime Minister said dramatically in Goa #= Rk
wart f&ar & difsre; And tears were coming from his eyes. Why? It was because people were crying. Thousands and lakhs of people were on roads
queuing up and not getting money. Many stories have been told how people were not able to get treatment in hospitals, how people were refused
admission in nursing homes and how people's marriages had to be cancelled. I am not going into the stories. Shri Kalyan Banerjee yesterday
described how an old lady was given a sackful of coins in exchange of money because they was nothing else available. Cash crunch was bound to be
there. I do not know if the Finance Minister will be able to reply.

Sir, if you take in the form of notes, notes numbering 2300 crore were demonetised. Now, what is the capacity of the four Printing Presses at
Nasik, Dewas, Mysore and Salboni in West Bengal? They can print at the most notes numbering 300 crores per month. So, it will take a minimum of
seven-and-a-half months for the cash crunch to go.

The Government did a very clever thing. I know it. In the meeting of the Standing Committee on Finance, we asked the Reserve Bank
Governor — naturally, the Minister was not there — two straight questions and told him to please answer us. We asked Shri Patel as to how much

money in thousand and five hundred rupee notes have been deposited till 30" December; 2016 out of Rs. 15.44 lakh crores deposited. Till date, the
Government is evading the answer. In our meeting, the Reserve Bank Governor said that they are still counting and it was raised here, in this House
that people are being deprived.

We read the Constitution. Tell me, under what article of the Constitution can the Government restrict me from raising my own money from the
banks. This is a violation of Article 300A because right to property was formally under Article 31 and now, it has gone to Article 300A. It is a
violation of our rights. We asked the Reserve Bank Governor to tell us as to when the situation will be normal and we will be able to raise our own
money from the banks. The Reserve Bank Governor could not reply. So the Government is left with no replies.

Again, I want to ask the hon. Finance Minister. As I said, I have all respect for him. He is holding somebody else's baby — I do not know. But I
want to ask him as to which are the major countries of the world which have demonetised their money, their currency to drive out black money.
Name one major country, like the USA, England, France, Germany, Sweden, Norway, and Brazil, which has done this. Gorbachev did demonetisation
in 1991 and his Government fell. The countries which were already going bust, like Myanmar, Ghana, Nigeria, Venezuela, and Zaire demonetised
their currencies. Who gave the bright idea to the Government that we must demonetise to get rid of the black money? This is the question which is
eluding me. I have tried to read every statement, every article by every economist, right from Amartya Sen to Pranab Bardhan, UCLA, Berkeley to
Pronab Sen, the Government's former Chief Economist to Larry Summers, who was President Obama's main Economic Adviser, and not one
economist of repute excepting those on the pay of the Government had supported demonetisation as a means to fight black money.

Mr. Chairman, Sir, you are from rural Karnataka. Aren't you? wen smuds asi suffis Gid @) aei-ois2l ol @2 e 87 go1 At cll @ 3w 3, xS donl &1s
alfore, Aaet ore oile e war 3 20 son2 wiis FuA @1 Fal dn) aen APR oile A us ot ordl dren? dfederer it ordl A 3) 212, 3ot A Fas vora 3 T 3o B 1w srn
em One ATM did not work and there was no cash. Then, I wanted to take out Rs. 5,000. A notice came saying there are no Rs. 100 and Rs. 500
notes, so not possible. Therefore, ultimately I had to press Rs. 4,000 and then these Rs. 2,000 notes came. Where will I change them? I cannot buy
any small thing. This is the condition. 33, wars o1 & aer aidl 3 ...(wrwer) 313, @ 3Bau, 261 g sierE aer 3, aiell oft @1 agan 3; ...(wmenesr) This is the
condition that we have been put to. It is not so funny. &€} (Interruptions)

HON. CHAIRPERSON : Shri Nishikant Dubey is on a point of order.

off fifdrewtoer g& (aMgsn) @ e, Aokt arg ager el dlel 38 &, Aftvor as "wier vos o " &, Bl 2o B srivaver siaz 65(1) vos 55(1) & anft disr-ar a2
3odlol B dist w1 Ry fBsen &, ... (o)

HON. CHAIRPERSON: Please quote the rule.

SHRI NISHIKANT DUBEY: It is under General Directions by the Speaker 55 (1) and 65 (1) of Kaul and Shakdher. It says: "The proceedings of a
Committee are treated as confidential and it is not permissible for a Member of the Committee or anyone who has access to those proceedings to
communicate, directly or indirectly, to the Press or any other person, any information regarding the proceedings, including the Report or any
conclusion arrived at finally or tentatively before the Report is presented to the House." apft 335 aiy 3 Rewerer e a1 & iz safere 31 @waon 2 5 3odior
serdt aifdifer & iz 3 war 3, 33! vaust w2 difde i s srixager 55(1) afie 65(1) @t wich weon aifée ...(wwweror)

HON. CHAIRPERSON: I will examine it and give the ruling.

Y. JHiere IR 72, 3 1ot A & R forferasier Sft o St aaren 8, ag w1t aarn 2, Proceedings of a Committee should not be communicated outside. If you heard
me properly, I did not say that the RBI ...(Interruptions) witer dta 3 ot aifers, uaet Afore, ... (wwmwemer)

HON. CHAIRPERSON: Prof. Saugata Roy, you please continue your point. I will examine it and take a decision. You continue. Why are you replying?

PROF. SAUGATA ROY: I can just remind me politely Sir that on 19 t of January, 2017, I saw a statement in 7he Times of India from Shri Nishikant
Dubey where he has supposed to have said that Dr. Manmohan Singh bails out Urjit Patel. This is from Shri Nishikant Dubey. ...(Interruptions) So,
don't tell me all these things. He said that Dr. Manmohan Singh had bailed out Urjit Patel.

off ferfdremTea & @ 911 vep wrge sifw aifd2 2)...(caer) 3eakar Ay U2 IR PN 3)...(Rrwmer) Fer 355 ... (@mamer) amu 3ot wide 5 ag st ad 3, S duz &t
wfdar &, ag 3z ARfecde o3 5 ag A Redic 3) AfS ag A Redic Ao A A S TSI, SN AT HLA AG BISA 391, A IA IPITA b fére dw ... (e o ar
Forel wide 5 A spiaet @t dare 28)...(cwenar) e 355 3 dizr w1 Rcidic ol ... (o) ot wfew fb A e sitw sfésan & ag widt w1&f 3 &)...(wemor)

PROF. SAUGATA ROQY: If the ruling party Members disturb me like this, how can I speak?

HON. CHAIRPERSON: Prof. Saugata Roy, I asked you to continue. Whatever points he has raised, I said that I would examine and decide. I am
telling you to please continue your speech. Don't reply to him. Whatever you have quoted, I would examine it and take a decision. ...(Inferruptions)



oft Bifdrorea ga: ardige, 3 arG sodiol Ay ary A war ... (s
SHRI KALYAN BANERJEE (SREERAMPUR): Why are you disturbing? You sit down.

PROF. SAUGATA ROY : I am almost on conclusion. I know that this stratagem of the ruling Party is continuing since yesterday when Shri Mallikarjun
Kharge of the Congress was speaking. Several times, similar objections were raised by the same person. This is a stratagem to derail the Members
of the Opposition from speaking. We shall not be cowed down by such strategy. ...( Inferruptions) My five minutes have been wasted. 7= @ 5 Rrere
eiter difsrey a1 50 et o1, A3t 5 firere aifde, ag #y9) dier difsny,

HON. CHAIRPERSON: Please conclude now.

PROF. SAUGATA ROY: Here the Finance Minister is there. Again I would humbly say that you have shifted your goal post from black money, now it is
digital India. What digital India, Sir? In a country where there are five and a half lakh villages, you have got only 1.36 lakh bank branches, you have
got 2.18 lakh ATMs, 40 per cent of them do not work; and 40 per cent of them do not have cash. You are subjecting the poor people to this. I
mentioned yesterday that by taking away cash from the society, you are breaking the backbone of the society. Please believe me. Migrant workers
from Bengal have gone to Kerala to work as masons, all of them have come back. Migrant workers from Bengal who work in the jewellery trade in
Delhi, Mumbai, Surat, they have all come back because they are not getting any salaries. ...(Inferruptions)

off 3ft.ame. uréter (erasft) @ vas oft arusr ol aen 3. (ww@eror)

HON. CHAIRPERSON: Please address the Chair.

PROF. SAUGATA ROY: I don't know that Shri Dilip Gandhi is a big jeweler. ...(Interruptions)

HON. CHAIRPERSON: Already your Party time is over. Whatever time was allotted, the same has been utilized. Please conclude.
...(Interruptions)

PROF. SAUGATA ROY: By taking out cash from the economy, you have destroyed the small men, the artisans, the workers, those who work in
MSMEs. You have put the people who sell perishable goods, the vegetable vendors and the housewife who puts her small savings a little away into
tremendous difficulty. You have caused the death of 150 people. I will not blame Shri Arun Jaitley for this. The blame for this should go to the man
who announced the decision. But in this House you did not have the heart to even offer condolences to these people. This is what demonetisation is
all about. ...(Interruyptions)

Sir, we are talking of the technicalities of the Bill. I can go on speaking on my Statutory Resolution. But who will give back those 150 lives
which were lost due to this cruel and reckless step of demonetization in order to help the electoral prospects of the Ruling Party? This was the worst
decision taken since Independence. ...(Interruptions)

Sir, I repeat again that the people of India would reply to this very cruel step. They will vote with their feet against this step. That is why, I oppose
this Ordinance.

SHRI MUTHAMSETTI SRINIVASA RAO (AVANTHI) (ANAKAPALLI): Mr. Chairman, Sir, I thank you for giving me this opportunity. I rise to support the
Specified Bank Notes (Cessation of Liabilities) Bill, 2017. The Bill was earlier promulgated in the form of an Ordinance. The Ordinance was
necessitated because of the decision taken by the Government of India on 8t November, 2016 to cancel denomination of Rs. 500 and Rs. 1,000
currency notes and to remove them from circulation and also to deposit such notes in banks or post offices by 30th December, 2016.

This action was taken to check running of a parallel economy by anti-social elements. It was felt by the Government that such notes are declared
illegal. The demonetization step has been strengthened by this Bill. It will facilitate a proper merger of our shadow economy with the formal one.
The hon. Prime Minister had announced on 8th November, 2016 that Rs. 500 and Rs. 1,000 notes will hereafter stand null and void. In fact, this move
was welcomed by several parties as it strengthened India's attack on corruption, money laundering and financing of terrorist activities.

QOur hon, Chief Minister, Shri Nara Chandrababu Naidu has suggested to the Government to demonetize Rs. 500 and Rs. 1,000 notes long back. I
thank the Government for accepting his suggestion. Of course, this has caused some inconvenience to the common man. The Reserve Bank of India
has instructed all the banks to recalibrate the ATMs for the issuance of new currency notes. Actually, the thrust was for promoting a transparent,
corruption-free and cashless economy. Demonetization issue has caused a setback for the terrorist groups.

Sir, I may be permitted to mention here that in a letter to the hon. Prime Minister dated 12" October the hon. Chief Minister of Andhra Pradesh Shri
N. Chandrababu Naidu pointed that since most parallel economy transactions are done by using Rs. 500 and Rs. 1,000 currency notes, demonetizing
them will make it difficult for hoarders to do large cash transactions and significantly reduce black money in the system. Demonetization would leave
currency hoarders with no option, though the same is much more difficult to enforce. I thank the NDA Government for accepting his suggestion.

Our Telugu Desam Party strongly welcomed the Government's move to check corruption and deal with terrorist groups. Our Chief Minister has
strongly advocated for demonetization. In the light of the problems faced by the common man, the TDP offered few suggestions.

We need circulation of Rs. 200 and Rs. 500 notes instead of Rs. 2,000 notes in order to curtail black money and provide people with sufficient small
denomination notes.

Surcharges on electronic transactions should be removed in order to encourage cashless, transparent and accountable society, as suggested by the
hon. Chief Minister of Andhra Pradesh Shri Chandrababu Naidu.

For embracing a cashless culture through awareness, the Government must initiate awareness campaigns to explain the purpose behind



demonetization. Measures should also be taken by the banks to educate people on best practices, on how to avail better banking facilities and on e-
transactions, etc., while they are made to wait in queues. The Government must strive for a permanent change in the mindset of the people, and
have them cultivate an interest in card/credit transactions over cash.

The Government should print Rs. 100 notes and Rs. 500 notes in sufficient number so that people can have easy access to money.

Sir, I once again lend my whole-hearted support to the Bill. Thank you.

DR. A. SAMPATH (ATTINGAL): Mr. Chairman, Sir, I am thankful to you for giving me this opportunity to speak. Though my preference was to speak
in my sweet mother tongue Malayalam yet I would try to speak in English itself.

HON. CHAIRPERSON: Okay.

DR. A. SAMPATH: Sir, let me gquote from the Statement of Objects and Reasons of the Specified Bank Notes (Cessation of Liabilities) Bill, 2017. It
starts with the words: "In order to eliminate the unaccounted money and fake Indian currency notes from the financial system, the Government, on
the recommendations of the Central Board of the Reserve Banka€]"

Today, our hon. Prime Minister addressed this House. While replying to the debate on the Motion of Thanks on the President's Address, he said that
'it was a surgical strike. If it is a surgical strike, how can we discuss it in the Union Cabinet, how can we share advance information?' Here, the
Government of India says that the decision was taken by the Reserve Bank of India. But the Reserve Bank of India, according to my information, filed
an affidavit before the hon. Supreme Court of India that this decision was taken by the Government of India.

So, we would like to know, whose child is this. Who is responsible for this action? The demonetization was declared by the hon. Prime Minister on

the night of 8t" November 2016. On 11t" November, 2016, our hon. Finance Minister told the media that 'there will not be any cash crunch at all.' I
am quoting his own words.

Again, our hon. Prime Minister while addressing a rally told the nation that 'everything will be solved by 30th December, 2016. He is saying said: "3
f&or am 33 &) " w3, wlol-3 e Bt 37

He said that 'if everything is not solved by 30t December, 2016, you hang me'. That was what he told. Neither my party CPI(M) nor myself supports
the capital punishment. No. You are one of my best friends...( Interruptions) Of course, we are against the capital punishment.

Sir, now, the people say: "se1 & agd @i aidl aer wwas,". Here, we all experience the difficulty. If you go to the branch of the State Bank of India
located in the Parliament House, you would always find that the serve is down. Of course, I would like to pay homage to more than 140 poor people,
Indian citizens who have sacrificed their lives standing the queues before the ATMs trying to get some pieces of paper..( Interruptions) 1 am
addressing the hon. Chairman and not you...(Interruptions) Oh yes, my beloved friend is sitting there...(Jnterruptions)

HON. CHAIRPERSON: Sampathji, please address the Chair.

DR. A. SAMPATH : Sir, I would be very precise and specific. I would only consume the time that you allot me. But at the same time, Clauses 4, 5, 6,
7 and 8 are very important. There is a penal provision in Clause 7, which says:

"Whoever contravenes the provisions of section 5 shall be punishable with fine which may extend to ten thousand rupees or five times
the amount of the face value of the specified bank notes involved in the contravention, whichever is higher.”

Sir, the Bill contains penal provision. Your heart will be with me, Sir, I know because I can read your lips. This Bill should have been discussed in the
Standing Committee. The prerogative of the Standing Committee is snatched away by the Executive. It is a pity. It is a substitute for the Ordinance.
When did that Ordinance come? The Ordinance came in order to bypass the Parliament. Our Parliament was in Session in November and December

also. The demonetisation came into effect from 8t of November. Now, it is February 7. Here, what has happened? More than Rs. 14 lakh crore was
become useless due to denomination of Rs. 1,000 and Rs. 500 notes. I would like to know after the recalibration whether the amount has been
pumped to that extent of Rs. 14 lakh crore. The Government has not demonetised 100 rupee note. The Government has not demonetised 50 rupee
note. The Government has not demonetised 20 rupee note. The Government has not demonetised 10 rupee note.

HON. CHAIRPERSON: Please conclude.

DR. A. SAMPATH : Yes, Sir. I am going to conclude. It was just like giving Rs. 2,000 note to the poor people. What to do with this Rs. 2,000 note? If
the intention of the Government is to help the online transactions, let it be frank. Tell the truth. If you want to help the e-wallet companies, tell the
truth to the nation. In India, only 53 per cent of the urban areas and only 9 per cent of the rural areas have the broadband connectivity. I will cite my
personal experience. I would like to share it. There is no political thing. I was in Gujarat as part of a Parliamentary Committee. In the Jamnagar
Airport, within a radius of ten kilometers, can anybody tell me how many ATMs are there? I went here and there, from pillar to post with this
card....(Interruptions)

HON. CHAIRPERSON: Please address the Chair and conclude within half-a-minute.

DR. A. SAMPATH: Sir, it was a war upon the people. ...( Interruptions) It was nothing else but a war upon the people. Even the hospitals did not
accept the money. Everybody knows as to what has happened to the brother of a Union Minister. I am not mentioning his name. We all respect him.
What has happened in that hospital, we all know that. ...(Inferruptions)



HON. CHAIRPERSON: Thank you. You say one sentence and complete it.

DR. A. SAMPATH: Yes, Sir. If the Government tomorrow bans the mother from feeding her children the breast milk, from the very next day onwards
the baby food companies will flourish in this nation. You can help the baby food companies. a€| (Interruptions)

HON. CHAIRPERSON: Shri Y.V. Subba Reddy. Only Subba Reddy's speech will go in record.

SHRI Y.\. SUBBA REDDY (ONGOLE): Thank you very much, Sir, for giving me this opportunity to speak on the Specified Bank Notes (Cessation of
Liability) Bill.

Sir, we really wonder why this Ordinance was not brought before the announcement of demonetization that is before 8t November, 2016. We
wonder whether it is Constitutional to deny any customer from withdrawing his own money from a bank without a law made in this behalf by the
Parliament.

Everybody thought that the Government made all the preparations for replenishing the entire demonetized currency and that the entire exercise
would hardly disrupt the economy beyond two weeks. It was under this impression, our Party pledged support for the Government's initiative to
eliminate black money and terror. But things were completely different with long queue where the poor, particularly the women were standing for
hours together just to exchange Rs. 2,000. More than 100 people perished. The economy was very severely disrupted.

The Center for Monitoring of Indian Economy has said that new investments proposals have actually fallen over 50 per cent since November 8, 2016.
Within the quarter ended December, the fall in investment activity is even more evident if one looks at the pre and the post-demonetization periods.

While 227 new investment proposals worth Rs. 81,800 crore were announced during the quarter till 8t November, only 177 investment proposals

worth Rs. 43,700 crore came in between 9™ November and 31t December. In the October-December quarter of 2016, new investment proposals
are valued at Rs. 1.25 lakh crore compared with an average of Rs. 2.36 lakh crore worth of new investments registered per quarter in the preceding
nine quarters that the NDA Government has been in power.

According to the latest IMF estimates, India is estimated to grow at 6.6 per cent in 2016, a full percentage point lower than what was forecast
earlier.

The Government has not made any attempt so far to estimate the economic losses caused by the demonetisation programme. So far, only Rs,
9.2 lakh out of Rs. 15.44 lakh crore have been remonetised. 1t is difficult to have a comprehensive strategy for economic revival without a reasonable
estimate of the output and employment loss caused by the currency withdrawal.

Even today, nobody knows how much of Rs. 15.54 lakh has come back. The rumour outside is that more than Rs. 16 lakh crore has come back in the
banking system. We really wonder as to what was the benefit of this exercise which turned out so disruptive.

The Government has been often quoting statistics to show that there are very few income tax payees in India. This is mainly because we are a very
poor country. About 62 per cent of people are dependent on agriculture; they cannot pay any income tax as they are perennially in distress. There
are millions of people in unorganised sectors such as vegetable, fruit, milk and newspaper vendors who hardly earn enough for their bread. Then,
there are millions and millions of rural artisans like goldsmiths, blacksmiths, toddy tappers, weavers, animal rearers whose incomes can never bring
them into tax net. No wonder, we are continuously ranked below 130 in terms of human development index among nations by UNDP.

Yes, definitely, there are black sheep. But, demonetisation of 86 per cent of currency in circulation without adequately preparing for remonetisation
is not the best strategy to eliminate black money and to fight terror. Thanks to the non-violent nature of our people who have mastered the art of
silent suffering, the Government got away with this.

India has been a heavily cash dependent economy with cash-GDP ratio of 10.6 per cent. In another populous country, China, which is indeed very
developed compared to India, with four times the GDP of India, the cash-GDP ratio is as high as 9.1 per cent. As per various estimates, about 92 per
cent of rural economy operates in cash and about 75 per cent of country's population lives in rural India with only two lakh ATMs for the whole
country and just 50,000 rural branches of commercial banks in a country with 5.5 lakh villages.

Digitalisation is a slow process. It requires huge effort in terms of creating enabling infrastructure and preparing for a billion and a quarter people of
this ancient country. It may take at least a decade of sustained effort.

Even now, some of the rural branches of banks do not have currency and they are not making payment on demand. So, I would request the hon.
Finance Minister to increase rural bank branches and also deploy some mabile ATMs and mobile banks in the rural areas.

With this, I conclude. Thank you, Sir.

SHRIMATI SUPRIYA SULE (BARAMATI): Thank you, Sir I stand on behalf of my party to speak on this specified banks note issue. A lot has been
said by all my senior colleagues. So, I would not repeat any of the technical issues but I would like to ask four or five pointed questions to the hon.
Finance Minister.

My first question is this. Demonetisation normally is done when there is extremely high inflation. So, the Government constantly is very happy and is
proudly saying that the inflation is really low at five per cent. Then, what was the real reason for demonetisation? This is my first technical question.

Secondly, the idea of demonetisation is to have smaller notes, not larger notes. In this Government, they have removed thousand rupee and five
hundred rupee notes and introduced two thousand rupee notes. Then, eventually, they have reintroduced five hundred rupee notes. So, what is the



logic of this entire exercise that you have done? The reason given by this Government for this entire exercise is removing of black money, counterfeit
notes and making sure that the terrorist activity goes down. Let us take one point at a time. One aim is reducing corruption. Truly, do you believe
that by this one intervention, corruption in India has really gone down?

A lot has been said about banks. Some of the banks have very responsibly done the work. But there are a lot of banks where, we have seen
there is a high level of corruption even during exchanges of notes. So, has this demonetisation really served the purpose of what you are looking for
in corruption?

My second point is of counterfeit notes. Even Dr. Saugata Roy extensively talked about it. If it was such a small exercise, have you really
achieved hundred per cent in removing counterfeit notes? It is because in the media, we have all seen that fake currency notes are back again into
the system.

This is my point number 3. Did the naxalite and the actions of terrorism really reduce, the action in Jammu and Kashmir? Everybody knows
that winter is the time when all the activity truly goes down. Has it gone down now? So, is it really connected to this? Is there any database proof
that demonetization has reduced all these risks?

I have another point which is already raised earlier. How much money really has come back? It was raised earlier also and now what I hear
from the media is what I want to know because most of our information about demonetization is that very less information has come from the
Government and more information has come from the media. Some of it probably could be speculation but if we get clarifications, I think, all of India
would have a clear idea what is really going on because unfortunately, we always sought that all financial issues like this were all issues addressed
by the RBI. Since the demonetization, the RBI Governor probably has opened or made a statement only once. So, we really do not know whether the
RBI is run by the Government in the Finance Ministry or by the PMO. Or is it really an independent body? I think we really need to know this because
RBI is an exceptionally independent body which has had a great stature in the last 65 years since Independence. So, it is a very important and a
relevant body which deserves to have its own independence and all the year it has managed to have its own identity away from the Government
while working with the Government. So, kindly, you could tell me about this.

Sir, in this cash to cashless issue, do you want to make it a cashless economy or a less cash economy? Whatever you want, I do not think any of us
are against it. There are a lot of pidits. For example talking about health issues, whether this side or that side, nobody disagrees on good health. Of
course, we all want good health. If you are going to eradicate corruption, we are happy to do it but I think if we could debate it, deliberate it, we
could come out with better solutions. So, if you are looking for a cashless society or a complete digital India and since it is concerned with cash,
have you got an economist's behaviourial plan which over a period of time will give you solutions for this?

My point no. 5 is about digital economy that you keep talking about, It is @ welcome step. But do we have cyber laws for it? Do we have a regulator
for it? Do we have rules for it? Do we have grievance mechanism for it? There was an article about ATMs. A lot has been said about recalibration of
ATMs here. There was an article about the software that the Indian ATMs have. They have a Windows X software in every ATM in India and now,
what we really need is Windows XP which is what the entire globe is using. Today, Microsoft is not willing to support the hackers in the Windows X.
So, if we are using Windows X, Microsoft is not willing to take. If it is really so, what is the plan for all the ATMs that you are looking for from the
security point of view? If you could kindly clarify about that, and about the transaction fees, whether we like it or not, today, once we all go digital, it
is all going to come at a cost.

Sir, you talk about digitizing India. We are very happy if it is so. Even in Parliament, we do not have wi-fi. If you sit here, I agree, mobile does not
work out of security reasons but wi-fi does not work even in Indian Parliament. So, if it is not going to work here, how is it going to work in all of
India? So, I think that is the first thing. We have to first implement it here before we talk about doing it for the entire country.

I have one last point which is not raised by anybody. It is the concern about the District Cooperative Banks. I have met the hon. Finance Minister and
also the hon. Prime Minister regarding this issue.

Sir, I think the only point we really need to say is that in this entire demonetization, one section of society which was completely left out and shown
mistrust towards is the District Cooperative Banks. These are banks who live within the rules and regulations of RBI. The Finance Ministry controls
each one of them. After demonetization, all the money that was collected for three full days was not accepted. Still that issue is not addressed.

My only pointed question about DCC banks to the hon. Finance Minister is this. After demonetization, since the money was not accepted, a lot of
banks - especially in the State which I represent, which is Maharashtra, Pune District Bank, Satara District Bank - have been checked by the RBI.
Their books have been changed. There are no counterfeit notes there. There is no hanky-panky there. I am not saying this. The RBI and all the
people who inquired from the Finance Ministry are saying this. So, why is this kind of treatment being given to the District Co-operative Banks? They
are not owned by anybody. They are owned by the farmers.

HON. CHAIRPERSON : Please conclude.
SHRIMATI SUPRIYA SULE: This is my last point. I will just wrap it up.

In the hon. Finance Minister's Budget speech also, the only point that he made was that a lot of his projects for rural India are going to be
implemented through the District Co-operative Banks. So, if during demonetization so much mistrust is shown to the District Co-operative Banks,
how will they be able to distribute all the projects which are the hon. Finance Minister's dream projects? They are going to be implemented by the
District Co-operative Banks.

But because of the mistrust, today the farmers are feeling nervous about the District Co-operative Banks. They are owned and run by them.
They are financially sound. Especially, I am selectively talking about my State. He has every right to get a report of every State. Even it is the same
in Kerala. It is the same in Gujarat. So, we urge the hon. Finance Minister not to treat our District Co-operative Banks disdained because one of the
most of the most affected is the District Co-operative Banks.



Sir, even in Karnataka where you come from, those District Co-operative Banks are affected.

So, I urge you to include us in everything because the corruption has come from private banks and not from District Co-operative Banks. So, I
request him to make sure that we get a fair treatment.

There is one last point. When this demonetization was done in 1978, the Ordinance was immediately brought in. Why is the delay of so many weeks?
So, there is something that looks a bit greyer. So, the hon. Finance Minister clarify all our doubts and give the country a real direction and the honest
truth behind this demonetization. Thank you.

HON. CHAIRPERSON: Now, Shrimati Ranjeet Ranjan.

Your Party has got three minutes time. You complete it at least within five minutes.

SHRIMATI RANJEET RANJAN (SUPAUL): Sir, please give me 10 minutes.

HON. CHAIRPERSON: No, you take only five minutes.

SHRIMATI RANJEET RANJAN: Thank you so much.

SHRI K.C. VENUGOPAL (ALAPPUZHA): ...x

HON. CHAIRPERSON: Venugopal Ji, ... * . I am sorry. You cannot intervene. I am talking to her. You cannot intervene. I am sorry.

...(Interruptions)

HON. CHAIRPERSON: You please continue.
...(Interruptions)
HON. CHAIRPERSON: Only Shrimati Ranjeet Ranjan's speech will go on record.
&€/ (Interruptions) €/ =
HON. CHAIRPERSON: I am sorry, you cannot intervene like this.
...(Interruptions)
HON. CHAIRPERSON: You are casting aspersion on the Chair. You are throwing aspersion on the Chair, I am sorry.
...(Interruptions)
HON. CHAIRPERSON: Please continue.
...(Interruptions)
HON. CHAIRPERSON: I am sorry. I have told whatever I wanted to tell her. Whatever is the direction of the Speaker, I have told her.
...(Interruptions)
HON. CHAIRPERSON: Please continue.
...(Interruptions)
HON. CHAIRPERSON: Please sit down.
SHRI K.C. VENUGOPAL: No, I am not sitting....(Interruptions)
HON. CHAIRPERSON: Please continue your speech.
SHRI K.C. VENUGOPAL: ... =

HON. CHAIRPERSON: ... *

oftorcht Tofter orer (Fuiter) : 2mwimafer srdteer, & foer aicht ordf § afie of €t Aot aga Senar sl udt &) wo gt ) Al siicddt AR T wep et 3o o At i diz A
3 v iz B Fu I Jxren uen, F vardl A usd wifden g sudl A oot g war w2 2@ &) dloA, Asa wa 2@ A 5 A oft o RaforcrsSierar =il ordl Rvem szl
gard oft or fapem, 321 wis Rpeft o ol fven, o forw arcfter ar wafen ddl, aftver sor diali O ai 3 T g¥) 3 diver ot safere odt Roen, a=lifds 3ot dic 6t
Jrorofifer avzoft eft ... (comemor)

HON. CHAIRPERSON: Please address the Chair.



oftarelt ofler ¥otet : BT Ior HTaVT A A TOT T8 ey "ssed -aEol” A @y I DAY Al I JMUDT & it Aetor U oA wal b A Sft & Afder B R fven em A
8 S1%2 ol 3l Aarer aa S aifdpet i efisT i 8, a8 usc! e @ aarar 3 125 3er gé &, e Us 3ordl e[ @ A bl selaalerar of siicaddt waardl e
aile &@dl & @ 125 @ds dpl 3 120 @is diel Rers s dal Brb 3aen & 8 8 Brrl ag auel arer-acd el 3105, sl A=l & ondt @52 1@, amel a2 @ Jea w2
35| 21 ITST ordl AR b werdiu @1 wreteret o a1 deiwft Jufer 3 wrenwet o 7 ol e @ s a8 dene ol en, diftbal A8 FIA Bl o

&l AoToller e &3 2, yBu AgwemI 46 &, 3PR Jorb! asw afdber sft Zeft Al 61 Fuw smel o @ I wet F fére s wud! gl 2008 § areretier AewiEer Rig Sit amor
o1 & anfefas Rerfer @Y maft Frorae 33 U, @RS Jodlel wal o 5 &2 @fes b uRl del 8 &) 6 a8 aIsd aIel DIeliol ol &) 431 &l a2 3 o/ v ufer wear & B e
fRsrore ow & orn &, sAfere 91 ae Brdt Fxen usen ol uceft @1 wii & wu i Afden wadt & v Ay wrA grel 8 43 g gu u &, oy A DI a3 ga S O A9s
Iclel 87 sl S9l d agd asl el aast &) Tmame udl, s 3z dole i G g9l Fue Gl diell SIftp B ¢z A el 4t @I w@ns o & dl aedl 4 b 731 o
oI Sot & At Wi do A s <, Afdenai of sft s &t 3 el guoridl e o, o fer cer § A aen s do 391, TR 37 S @ Gol? ol 33 adl & ot
DATS? 31T A PAFCRE DY FIa ofdl B2 A Al DI Ase ord am 3 Sft o difder I fore ordf e 9 3oTavr Soft R anust difder I fere il fapem; 15 e o &
3 ot ane widt, am aRm @¥? bt A SpTel & AR &, IA BIA FcA B, VA1 DX E b B 3 w1 cen S ) HA? o Jcfl o1 airct B ursft I wrmEa B @ At 3 ar
Rparel @R @3dr &, IS Wiedl & 33 IS offel &b Uiell @l 46 @1 &) Aol @ 5, 9id olfel & Urefl @1 dg @2 39l Al WISolA I3 89l ... * 31 @al 3 Jon? ... * &di dar
@al A San? ... * I cigel 3 AG B2 e ... (@)

HON. CHAIRPERSON : Please expunge the names mentioned by the hon. Member.

oftercht Fofter Fotor : Aot eliell @t ot @erton & R a1 wieneior eior A yrmA A B, G 91 @Y ensoll A WsT w2 &Y, 2 v @ cell o axd gonal ...(waumer) el @t
PTG @A, AN & o Wielelsl eflel I Y @2 3¢ &, safer 3853 sfEen, Aftver wai, ensell 3 WS &Y Siall, J205s @52 &t 2 sl oft s fp ad ae &, S ensell
w3 &)...(awmen) @ & ordl wa 3@ §, amuds fifsrees &t war 3 ...(wmurer)

& amudt gweft & R Sra ama goff B et wud Rreraet sna & et goff aen assen &, use sma den & @1 wud Rreren &) goff usd smu den & i fve wud Breren & snuer usa
alledd] &1 afiz fbz udtun @1 o A 2 22 A, safer der arsall 3 w3 gu A ...(aemrer)

MU ArHEl wiener a1, 531 & oft sdlase @ & JF v sl as 3etgan Al &, Iodiar asar [y anudt anidl A5 Arer das 3 sen aensr st &, St wa A asa
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tere &) itz arsor it o oft aser @5 3odiar &: aidlal &t erEare a6l veuenrss ot O Yy 3 veuensst el Sft 3 oY asaal Sudt oidl, aelifds At Sft 35 e @ alsier ardl
& 32 &, oot & alster & 2a1 3 e ot 20,000 @ 50,000 Huw crerzears 3 sz 6,000 suw vsai 3 e al a2 g6l olle a1 arx, orf ar @5 q s @ e i
St aie oite ammust, 33t anféras awot urr 2x1 &8Y) 3oravt aicran & iy @wa 3 wa aif A dier arxa @wAs Huw anudt orsEt & aEo! da & carse 8 o afte amu wad & [ s Ster-
eot vtse A vty & guelt & R HA Preomddy At sft &) araa sn fvw 3) aer @2 Y, Ay A oE &) A Jer et whor 3, 33 e B PBrer ) su9 A ara g
3 3, s o2 &) anu aur das @y

3T Stof-tiol wapi3e &l art @) &) i vas Jarev Sefl &) H2 via B v sty o wal [ 31 w2 v @fs ve wdls Aavs s it sna & gl o weal e & vas awdls
egise wolt 3, 80 ez 49 3 Fom, 20 ez Ae w3 &Y Al vl B et o a1 32 wedt & 7 20 e &3 Brer smost sz 80 e 33 Jon B, Ay arfa wrel IR Brfdree:
g, st A5 eor Aarror ol AN 3 Sr st asorel 3 o Aol wEd & B AR Ster-tiol Astort 3 5,000 frer za1 8, 80 ez Presierss & 39, 20 @ & A aie 9 Stol-
€0l 3fasT3e 3t WY cerse & aRN 3z ang o ordf @2 urie amu e 3¢  fp Fas veifiesdt ... (raurer) 18 e Jaw & srvrdca 6 srerasHl 8y Afdver anu FeielfeRl it
depl oY siff¥e oref a533t, welifds smuds urst seror waterrdt ordf &) smust s A A A peerars R ) v oo sjeerars ity g sy Sorasar Sa A §IUAET IS DY YF B
3% &, 3231 Brb elall oY eqpfdemer wven 3

Jamufer s e, 321 enze 3 dcf oft 3 vw yeat &) g9 ordl ewrn 7 A Beflsor wiseia Bifdrees o1 en sz of 4 anedland @1 en, aifts 32 ot dhew of vonddie wId adl
@t e, St amedlang sriz wan &) wisol fifdrees B aoie 6 ot Redie eft, ag wa 31 Bawaz @ & ¢t ordl off) 7 @ avdelt @ B oft e, Bib seron ao fdm s
@RI Iel tiol 3N a1 e w3t aell? aen aaverer sctic A wear & srn?... * gferdt aren sl uwsar &, o) aen gA dofl d@o & arll? g eiledd] A HA da g3, A AL WAT
3 o1t amen 9 3nud gen aradl & @5 S ag ordl o ... (cauer) i vw fGoie 3 smeft ar wmE @2 3 g Biiea e & a3 oar s &) ... () JLdl. e aed
@1 olde? dal A &) ag el Bralif¥dl uz &Y aoie wdls B wid asvan & eftar e usel 3orb daw o & 91 .. (@Eeel) &A1Y uRl e Rl & e aen e 37
..(craerrer) ey W1 3 sy ura oret oidl 3 ..(waurer)

#oTotier Fsufer: ueRm 3y 3 do SIS,
&€ | (czraumat)
SHRIMATI RANJEET RANJAN: You please sit down. ...( Interruptions)
HON. CHAIRPERSON: Ranjeet Ranjanji, please address the Chair.
...(Interruptions)

ofterctt FSfier Foten: 3mud ur AEaR Riaeif¥d P e ae=n wirer &7 sl urt Msar ¢ A Srat ordl &, s iy 3 sl aen wirer 87 do b AderR A spR st vdlen o
&t & aiiz 3mues 4 @1 forptera: o anar & aY dov 90 uic aw 3en e Bedere odl &) 51 @2 3 anuebl aan wnfsier 87 aga-aga gowg

off sercf¥awmt arer (Fafymwion): aftrorar s@ieer, amuat I8t e o site (e 6t 2enf) fer, 2017 w2 dierer @ sxare fé=m, 32 fere 7 amuet aga smmdt g 2
forer are=ier argeagui &

& marsren § R anet 3PR 53 fier & difye w2 ara &t oM, oY 3201 aile A St oft Regdtaszor gu &, soEt v Faser dor Jagor 34 siiw &t Rord Jo sifw $fen vae, 1934 @1 8
iz Aerorer 26 3, Bl amzdtang @1 vas sezeRea 2ar & @5 BRRs u as oile 261, 33 Jod -

'I promise to pay the bearer the sum of two thousand rupees, one thousand rupees or five hundred rupees.'

amtang stz & vas sndt &t & R O wor Ft Rederdt s 8 afie 3arht snedt sweldc sifw $fEen dicdt 3) apR vw s g afiz 8 siaFaz @t amaa I ymer A}



Sft 3t Warer forem; ag tharen Rpor ufdferfereil 3 Rver arn, Fanfie 2 s guror aidft oft e 32Y gdf oft Sl o speeTare, Wi, Stcl Fgr M @G A BiZer Gt Riar
& ot g Ricn daer At sft @ g 3wz B ordl oY, afew gy ot Bt Riar o, swa-weats 3 wizer 2t 3 oY) asi w-w: AN A 3per do A, acd A @I A da A asi
el ucerarstt 81 i efl, sndwars &t acems 81 @ eff) i smerfafea g 5 ager 3 it aat 6t s 2@ 8, 33 eile & Regdioor @1 baen Su & &l Uz odl gormm
2@l 3) 3 weon Al § [ 33 el & arg swa-oeafly Acfl B 1Y FpeA Tel °F A 96l Urerarst da @ orfl, siriwars &t aean d@g a1 orfl 8] 52 arg oft s AEle
tarcl & aneliaon 8 38 3

19.00 hours

arsimafer oft, sl 3 aser dler 2@ eft [ aPR AT G &lw A ceEe &l 7R, 4 A vadel 8] IR, Sleltel Bh3ve 3 Bardsl 8l @RI, ciell of sderdt ¥l off) s adls =
oclep U2 calse 2ol ol YRIT fopen arn &, Areleiter Yenemid] oft sz o sidi Sit o1 war & fop ane aragae & el & @e 3PR acle el 3 vl of el &l FRiert & & @
FIedl 9 G s e &, A ok R 3Pl wars dell, &9 306 8ISl oIl Sff 36 §) 32 @I @1 A cliform.. (@rmeT)

HON. CHAIRPERSON: Hon. Member, please wait for a moment. Now, it is 7 o'clock. If the House agrees, then we will continue till this Bill is passed.
...(Interruptions)

SEVERAL HON. MEMBERS: Yes.

HON. CHAIRPERSON: Please continue.
...(Interruptions)

SHRI MALLIKARJUN KHARGE (GULBARGA): There are 2-3 speakers there and Shri Gaurav is also there to speak. Anyway, you have allotted five
hours in the BAC.

HON. CHAIRPERSON: Accordingly, I am giving chance to speak.

SHRI MALLIKARJUN KHARGE: I am ready to sit. I do not bother about it, but do not be in a hurry. When other people are not speaking, then give
chance to people who want to speak.

HON. CHAIRPERSON: I am giving it to everybody. Whatever list you are giving, I am giving it to everybody.
SHRI ANTO ANTONY (PATHANAMTHITTA): Sir, you are very liberal. ...(Interruptions)

off sercRawr urer: i e sicft off @) aurd don By 531 BuA @i anwedland sz wwn H & Bedefyi o ...(w@uer) s Re o ol @1 geea wu A 33ea ad 3
Section 34 (i) of the RBI Act, 1934 provides that :

"(1) The liabilities of the Reserve Bank shall be an amount equal to the total of the amount of the currency notes of the Government of
India and bank notes for the time being in circulation. Since the Reserve Bank cannot discharge its liabilities on its own for such notes,
it is necessary, by law, to discharge such liabilities.".

frord o sife sfEen Regeflaavr & aig wge el arafdedts @) fBrarst ardf a2 swedt 8, safén sarb e woper aetren snaver &) as cifdrciorer @ v d3edl ud &) gy,
fyord des sifw $fen vae, 1934 3 Jagier 26 sl Jasior 34 & e @ arol & ar 6t srft 3 It provides that : "Every bank note shall be guaranteed by the
Central Government.”

Sldeldie 3 S of smsdl et &

"Though the legal tender character of the specified bank notes has ceased by the aforesaid notification issued by the Government of
India, it is necessary, by law, to withdraw the said guarantee &€!".
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orell ep¥dl frefl) & orara & fop 3P 175 @ds $ud & @%fl v sidl & a2 3 Breft ar $HA Breft? a0 a1 521 3R @ aurd 39 6 3@ ol oft o ol 21 bas w3l Jeide
aft il oirere i s ot 3 Al ot &1 JwE B 30 gu ag ordl acl urestl safere aist ecla ateft @I Bt s A aren feren srn, 33 aged R &, .. (o)

Jomufer Aglea, 3pfl Al Jol dictelr 9 Ren &) 3 awell urdl @1 g1 wdiess &) 3 v ard wsoll atedl § b 3iret Sil baael gu &, 3oib WRIS 2 [ 3t 53 391 @l @ A B
g AT &1 oRN fp 5o urat fseen G &) S9! Qo1 @il 3961 & I 2l SRl Al A g @ 21 off 5 apr sardt me &l agol, a1 3l ag o swn wdl & [ o
G JoIts @fdel IR 3 DRI Mol $AD fére i Forw! aend Gon 5 PR &1é e FW dw ¥} dol B I 3 IS SPN Bel B ge di o1 & A i wersr g 1 s S e
26 3 APl a¢1 &) PR ToenpArt A @woaly s s at sy gre 90 yferera @3t 3 o ara ol e, aPR 33 Fur ge &l o Al IAB BRI aars2 A T AT SET B
a3 sl adlds 3 SNt A dler wad &, @ weon arear § fp ar ar us war on 2@ & 5 16 i wds wd et afie 33wt 3 14.5 arza wts ol e &l srl aliz el alle
&1, wita wfla 97 yferer @l 336t an o AY ag wlw woft wai &7 7 ween aear § 5 am.dl.and, 6t S 6 oo Ieard & @ gy Sor 9t st 500 afe 1000 3 sie &, &
9026 @315 oite & Fo1 9026 w2s Bl 3 A 2203 s FwEn AR 3 Il 3 o e ., Bt R 2 b aweft v Frer il gy Sor 3 gpeivrer i o

sl oft, 31 freré oyl adl fereifed 3 oft en @wel asxmel 3 off ag wRft ol u sft IJgclomt 3 ordl oft) 3P amer g1 Gon do 3t Sen 2l ewn & Al 3 e g s nft
€T 831 A 3 AEAA S0l 5 3PR ag G Sit @wdl aagpeigret 31 oidl e, agxmel 20 Reiy=l = &l of Mol a3l 3 330 o, 3PR A6l a8 d3c 31 31 JRN, da 91 30 SR Al
forie dls A amel arel [&all 31 331 43 @1 Agpeloa gl BRI @iel & 63 Jdl dil 3 cell &l do & €.om.and. o 26l bl & #Ade J 8l R e veee d
Tl AR 8 51 A Wad WA @ A g A I w1 Aem Bdaer 24 yfirert site yafer A @ Az Baren fren srn 2 5 dior anx Fud A Juz wande o o
gitagror ordl 8 sreven &, 3pR g alen ot 100 yfrort Yomedt cdell) s wisalar fiférees o asie yzaa Rven ot sodiar aamer ard wdl) aermz 5Nt Jazr 6 ddt At 2 3, s
a1 &) atdt ordl At sty uren wordle we e en, dawr sAzedie s suyecaar A fére efar ordl & ur 32 &, Afdsor ansr dadf A urar seron Fanr aren srn & 5 anar arey fait A
forder suregaraz iz gforand @id 3 gen) eller amaverar Ae @ & [ say Az, oA il asdon & A ARl sorcls aeAdst &, $AE A A Aa wE &9 sy T B
orer oft adfl &) ... (eraemar)

A Ja At As it B g1 So1 @l feerany, wiell ot 32 sieft ey A den w3, 33 as Baren oft glany gAY $A Aston A TG 3 widl et A wall el 8 sl 2ax
asclagiel i agYadl g8 &) ano adla B BaA B aie, Reell rafoiliue asizalrer &, anudbl auelt srenuferas @t e &) an sweldc @ aer 81, eoll of asi G2 s fsan &
2aut weager # 14.5 yfiort & agdierdt gf &) sust el of Breemerane G sen won 9% e 3, aeferazen 3 afy gt 3, 23 g3 uz &@na Brer 281 3, &l weaved
arstorit woft &, Ao i afy =it 3)...(crawrer)

Frotofter AAaky © wlediog wwR Sl
Stetefdamt Sft, anu guan daers s do SisY) AU a1 ara diel @2 do Sisw) wlediog Sft anu ealst 33 B fm = Srsy,

oft serelawmr urer: aanufer wdicw, anudt A2 drerat @i sz e, 7 e oY A wxn §; vowag

off whordtog ganz (orreicr) & Fomafer sdlca, anuel IR Afer el waca & Ruw vz RAfifde o oie, (afcd & snfd) Rdeas 2017 gz aat i sicer 3 st AaY a1 st
feen &, s fére  amuo! aga-aga o e §)

HalG, IR G Sied] 3 e s aileddt & Bordt o) o120 B wle uz AR oren offeflor e Sft & sreet war iz gy Sor 4 Ader srn fp siledd! B @d wr &) Aol
ailedd] &1 eraven ur adlor oft rarer 3o 3 30 Y Aol IA AT B 31 281 §) alledd] @) rrelel-Wiotol df el srN 32 2w medlang @y off fRrare 3 ordl fRren arn
ey seran oft & R e R dicft Sft @t oft e orell e 3iie g o 8 a1 arg 3 uen aen @5 andanE & doas 8 arwaz @ & o

a@le, amu fafl oft ofte oY &, 321 uz foren &enr & - "sredlangd ares @ 35 Iaw 3T @6l B adel Sar 3)' AR of ardlang @) el gl A Favel I e areer e
3 Sor Y Sreren w1 amvdlang A aden oar s a1 E) smelang &Y agiera o1 B Riefler sww 6 S &) exazen aerdl & s sieddt B asis A amer B ol sEldET @
fararat st ¢er &) s Bwdiardl wvor & siera ofiferll 6t ass 3 3 grat 3o & Re sifedd) st &, 3PR wreneer @ifder s, AT AAH &1 SILSH, GITACIArG AT
& siedn, ofacll aile @ Yererol AATH 81 SIUsl| & AN § [0 3rret Aroroll=r aicft oft @ amon wfde s Rscelr e tel a2 3R &) Y1 391 S aKT P Siielell AIGAT 3) Ui
3l @ 3T v gae & Rbaar offe &A1 R & 32 36t ool 8, w@ oft aamel &) sreea &) @ ersen € @5 St aas JAgel @) sor @l @l 3012 oldl $91, 7 s & Elel §AMmT
fordYer avaet 289,

3 TSI g 5 A1 T A6 A AopITel U2 ATy 8, Acars uz ordh 33 8t amer & Gfe 9 Rea st sidt & oz zany Sor 1 off 31t w1 Sle 8 cemAR FENere @ Al 3B &
3tz il @t UeTRIGl 8t 28T &) 331 76 A Fol ardl @1 IRR Jo1 Y anfefs Rafer uz ust &) anorefier aid} oft 3 &, & 3013t seron & waen argon b St BR-BIR Ieior-ad 45 U
&, citell @I ucIrmer &t za1 3, A @2t 3 33 ) denr Aot b forw udten b wrer cwdt-crdt ward el 3) odtewr & wse ersolt 3 o9t wdta 125 el it oy &¢ F) e oot B
uf¥arz arell @Y P of P I3aen Jo B s 3 Dot Bt wazen B ar gerewid} oft o ot wdt & F s FaEE war g Aftver derckr Bt wren amer gt avE A
2tora ordf &) atia 3 vtua ordf &, onia 3 do ordl 8, wd disll @1 Fraa &) Brr avs A vdtea 3 §3 6t waft B wrY arger oel, well & A g, 320 avs 3 sma Hercr B
@z ©El, Al B Fu A ena B serpt B el ot wrenstt W AP wer uSe

SHRI JOSE K. MANI (KOTTAYAM): Sir, we appreciate any step taken by any Government to curb, to unearth black money. Let me remind them the
words of the Father of the Nation Mahatma Gandhiji who had said:

"Recall the face of the poorest and the weakest you have seen in your life and ask yourself if the step you contemplate is going to be of
any help to him."

Before taking up any step, they should ask themselves whether it is going to help the poor or not. I would just want to ask the BJP Government one
question. By taking up this policy of demonetization, show me one poor person or a common man who has been benefited by it. Now, if we go by the
statistics provided by the NITI Aayog, the gap between the poor and the rich is widening. During 2000, one per cent of the population had 37 per
cent of the wealth of the country. It has increased to 49 per cent during 2014. That means, about two per cent to three per cent of the population



has or had the chance of having the black money or the unaccounted money. To curb that unaccounted money or the black money of the two to
three per cent of the population, they have put the 97 per cent of the population into difficulty.

As you know, the nine transactions out of ten in India, whether in rural area or in a metro, is through cash. A policy which is implementing a
cashless society or transactions through a debit card or credit card or e-payment, is going to be difficult overnight. I am not going into the difficulties
faced by the farmers, labourers and also the common man. All this has been discussed for the last three months. The major objective of the
Government is to have a cashless society. It would mean that transactions would be through bank instrument or debit card or credit card or plastic
money. The main intention is also to carry a very little liquid cash. If that is the intention, why has the Government printed Rs.2000 notes? If you
carry a Rs.2000 notes, you can easily carry Rs.50,000 in your hands. If you have to carry those many notes of Rs.100, Rs.500 or Rs.1000, your
pocket will become bulky. So, the Government is talking about a cashless society but it is helping the rich people carry more money in their pockets.

The NRIs come home once a year or once in two years. They might be in possession of some old notes of Rs.500 or Rs.1000. The NRIs from Kerala
coming home are being asked to exchange their old notes at RBI Madras and other places but not in Kerala. There is an RBI office in Trivandrum but
it has not been allowed to exchange old notes. I would request the Government to change that.

As regards the usage of credit and debit cards, by way of levying service charge you are giving more money to the bankers. You are actually
indirectly looting the poor people by asking them to use credit and debit cards more and more and thereby making them pay service charge. The
Government has to take care of these things when it goes ahead with this decision.

Thank you, Sir.

off geier dieren () = swimufey srdew, smuwt eoerarg 5 smuor a1 2RwIss o aitcar (Rdverar sifw ensfaferdsr) faer, 2017 w2 oot @ it e a2 ordl coren fas
521 391 B 3igz 1f aft Ve e 3, G I eor A5 o1 U2 52 gY GRAA 1 QAR wom) Si6T s So1 B 94 gftreret smand amst Ber I ¢iStagier avxdl 3, agl 86 e waeadl
Sl andbe A5 sice eft, 33 AR o v siisfelvar A weaA A do a2 [an s WMw Al U2 s Wi aven & @5, e @Y 54 Agel U Reard odl em 3 Fe 30152
Sk s ano edla @Y yeroreic} o s o1 @ SleifollersSioror awis2n Rven 335 ano o1 aig & eltaszien w1 [ez Aoror en 3P AR asdl a) a5 St e as st &6l end
&, ug ez Agrer w1 usen e dlen afiz s31 Fgel B sl A sa 37 e o wilya @3, PR JeeR O U6 s ot [ 523 Al et 8t sfiz wdl of wdl oY we ot
@Y 212 @3 A 3XIO A &l &, A el 33 A @) Dol ee,

Jammafey sdtca, fer aicfl oft o seloiifires 3 - 2017 s 2iger 3 23an st s wadl 3 o Sft.2Ldl. &6 affer 3eit 5¢ 3, Renell @ Rawea and 2 afiz grsde Aaez 6 dea
Raensar g¢ &, srafs saloilfira 23 gorat & Sfagitve &) anst 2woR Te @s 2@ 2 @5 3361 331 391 B i serefl Raad Sxdt &, Rordt asia 3 ansr swteilsft @t sjasaer &
JE:'T&

asmafer w1, 3 acrren angen 5 ama.dl.ang, &t it eme e ofl, ag @ 2@ 2 R W as e wds Buen sAl ot A s as Bt as gurenicfl St 8 war [
am.dh.ang. ¥ siffisdveret 3 150 aie sifergorsr s s &, oY ame.dl.and. o) 531 91 @ & oft arren aiféve en s 50 el ¥ arg fcen Gar oy el 3 amen 3 Rt a
digs ez Bemill g wis sue 6 oPE dge e wi don an 38 &) avwn weedl o @5 .23 uadie ool o &) swn @ ag o aenen aifde en @5 33or 33 Jor 3
Aiicllerssiore & are Rl oraelt avaofl uassal w1 wm s 3

ey #dYee, i 3 anue) Boficensiger & Jdu # acren aden) et sA J91 & sige cewEr 35 @S der 33 E, Rods et darsa Wi odl & 27 wdie smad as §,
RRIw) sedle ¥ @iz 3 po odl w &) aildl 3 93 wdc A dor 3, Rivdiol a6t @ [oeft s o1 Bided 2ia s ol fver 3) anu aarse Ry sor 50 el @ sige DA
il @ Roerefl aad ang giell

3 anuds Amarel wes aifasst sxjom A awet dudi 8 Rz 6 arr e §) a8l Aeer vdtorsr 9 A wver Aaes 3 126 vdlvrn §) @&l uz 21 ez 77 ganz dea wwrdhe des:
&, @z 9131 das doter of aarn &) Bror el o 3fde wrgef sey 53 okt &, Forbt sizcen 12 arza 3 3omt 3t 10 wdle %34 alor &, Risalol st aas simon 3fde @1 siiz siferensor
CEBI3e Al DB SX AP AE o2 v efYfoae F2u & @5 amer @l @ Braw! @1 @ w2 3 & 5 amu Birerssionr 6 sl sirse) ggel s, B qgrazen toror Aot
& fére oft errsor 3 wrs1 Aen usen 3, aen 3D 3o 361 aw uFa w3 Bi¥easSient ©1 waera Bl wr we ae 3 37

arammafer Sft, 3 v 3ems2ur dam) fore aicf} Sft oft @@l we A% &) ot sora! cENaR uq, ferem fop A anGel apen wFvs 3 v da-qia et &) 3 Iof clelt & aiz A Alfere, it 50
fesoll 31 ®: Roeivfics g2 Sme? smel 43 agcranms 3me)

siour oret 3 vas atia- gedst 3) adf w2 o andl & fore v o Hit gia §) Hor Aotor A ara b, O ag waar 3 b garr St dwe &, 96 53 gia & o dior ara $u 3k Sar
) Rk dior e Fud ait anidl &t et amardt 25 aame 3 Senet 8 33 2 A was aneett B 23230 3 o some IR oft ol A

aotetter zsmufer : Shri Dushyant ji, Please conclude now.

off gweiet dlieTell: RN 330 7138 A & 33 S9F MY BT €1 STel T B w2 33 37 3 et aicft it 3 s w¥en 5 a1 W aig? v i A Swret a1 &)
airatotler wsmafer @ Please conclude now.

offt gwie dierenm @ Jr9mufer 2lca, 3 v ersel 3 el ard waaE IIIH W

Firotofter Fammafer : St 8, urm ama ves arger A ameft ard JemE @3,

offt geeiel dicreln: AR Wl 3[M Wadl Iolel alfge [y apefior A we Birrssterer 3 sarar dfdber JAace ol ¥gjer @) As ufff¥mead & [ ol dee siiftsdsr @t oft dazn wr
w1 f&en 2) ¥ R swregaast &, sit A & 22 2, sory oft anu dfdber Jaes 3 enfirer @ 33 AW @ SIS W1 T B

off aiiza siend (wlRrmER): dmorflzr aemufer sidiae, 82 FrwR 3 guoeidl asar 3 b ag 391 3 vw Wit ReRa siso: ome @t sfe 3§ o ag Rver sme amer &
g weon dial § [ faiorerssiont s 3w & vw demiBie e &) e Jus yerowidl of sl s aga Ma-2ersees Basicrssieret @l Bl R, 36w @ arzRor w3



gu forem 3 ywon asm & @5 a8 A g @1 sieerel en? o vl 3 &Y aul o I e, S ARl & o ag 1 &, ol el @t 3fer et ordl frer var 2, A v
wfer & forfer o1 Sor 3 den yama orsy, By 125 er a1z o8, s oru slidid 3 ves wie 6 Brrae amel arer sn & 72 & @5 it gar queridl & 391 2w o @G 2
2al ol b &2 adf Y @pals ot @iween 1 itepf¥il ficholt, st ag gar sroryen &l clrsel A TSI &) 31l $3 IXDR P 53 AEPH forvler o s So1 1 Farn 3 WoR & u ol a8
Sieror eff for afe; REaererssioret @ oiP] well Rodel #idwe &

Aenry & urd ad 2012 & it @1 D &) 33 i 3 ad 1946 aiiz ad 1978 &1 gqr ofifer w1 steeriel e srm e 3l 33 o Az &l A 3 ot feraen oren 8 s
393 D el Wb ordl Ust, B Seel GRIST oldl g3 amdtans 3 g sidelz FRWT JAstel o U uféerd e af dar of b Balelersstorel A el wdb ordl usal are 3,
FRiifes Rret csll & urA a=t ATy ¥ Sreme &, Ioid! A BI-Ble 3B 3 docla? e 3 s 391 aEd Rurddie 3 apft 331 yor & cazen o &) A At s g
& arasje 3l @@ derdl 617 s Rigel of st siererl d o el o are gu Raeiessiorn 3 wreT si@l gam) sud 8 gd smdlang sweely of @war e s e Bidt-
It 3w 3 53 diswe ster a1 sAA aelerazen xR Sl s3I amsle el aen derdt BI? g AR wadl & fo et dist ot doft wifde, st od a Agon aifdw) &
A1 A Ywoll disl § b Jo1 w1 ardta &l acll @ amar @@l @er? afey @it @) ar-are dist Jgelt ul, a1 Bob o & Rozeil, sldl il siiswrell @ & @il Jgofl ugl, it ot
auf 3 3F 3 o &, Yrds ad Q) DA oilBiRI Wl BT A6l I ordt ga?

afe st -yl 8 o @ @3, SiEl w ar @S &l amae! &, agl w2 daer 90 vétvw &, Al 33 Ir-yedl 8ie 91 f3foree Sizen el 3t anwen? st eiel @l foraret 36 gt &
A wmarep2 ame.dhang. 3 ame.diand. afie Jwr & dia 3 s oo Y i Aar &, Bl st Rae-fert 3 Fiha A & i w1 3t aiiw sidiferer scdt am & usa
oft Jr3as12 o ame.dh.and. swelz grar adforer &6t eft s Yo ot @ a5z 3, wifds Fos av geere e wa & s, Afver ame.dt.and & Faci Fu A Aa-Iwrasy At Gt ara ordt
Jofl) 3 &g ordl @e a1 B ag seore an 331 s ame.dland, B srels srer &, Afvar &g arer 31 & 5 apre am.dt.ang. saccq 32 @ sn B soleiifine wazen dtas 32,
Aot st &1 g1 W@ o Brer yaas 3 ame.dl.ang. B ser @) sdlsw? as sifefdserer arll &, as s

3ot ot g 33 & Ry aenr o 2ifdener @Y ga dearer & 2@ &) 2ifdurer b snfdaer 19 9 forxn & 5 aewr Yo wif oft ok oidl @ aravel, BRI wus@icea ase 19(1) &1,
ase ¢ qadioe, 19(1) sft ase ¢ s, anféwer 21 ensafergs, A Wus@ieer a5 & ol AR o 3t Wl A BrE SR so1 buskice WS T Iecitrol fyen 37 it clor 9162
3 oifasdl Blsas2 3ua aifa aud & 38 &)

aret & w1 A gwonr arean § B @ler A sNfefddserar B @21, 3odial J91 b sfla b A v & fifire o @2 &y o frfdre aaft 4000 wud 3 4500 wud, sz assft 10000
>ud, 2 amer 2000 wud, ot A Rozt gz 6 216t @2 32 8) as i ag w3, sa aidter difuce 3 sren @ waan 8 R snfosaa B w6t well 2 sl Sfaes st &
anifesaar bt et 4y ard & weil @ dar &) anst 53 ywr & st sodior &I &) arer wrd ot B &t arr apfly dell & &ff, fror elell A urer wrenwer &, drwor @ dist
&y affa B srfta @t g, sifa B qarall @ ¢, aezpr wof @ gf) Iodior a=n 2var en R apft Sreelt snsa sarn G & 3@ &, w asie F oo e gsre 3 o v el Nera
Jetery Feblar emzefl, e gow frcten, Afdser aste # a=n s asie 4 B2 elell @) 2anfsias aseanur 3 soalor ¥yl e &

Htotofter Jsimaley @ sifaa St am@ amu woeaers B

oft afiza aNeNd : 213, aiet 3 & v & arer weon argon) MUt AsATel WY gu A5 muet A2 sruelt ar wao Bt aregfer Y, v & e A ween aigen R eNer wsi w2 s
1 ager wems a-ar wed &) Aswid A g wen ot v et A gerereg, St gludt aT a1 8 @1 &I, Ta eI, WY Ul e 5 e 8 @1 8, Afser 3odiar P ardl
fema; st oft 521 2@ @ uar & @5 125 elor aiy &, 3o uf¥ar o o xan &) amet 26t @1 care: Asw 2 3, Afdvel Us WweoR JYo odl 38 F) awofl ufkald & e
aruefl die @l serofl G2 A ewerur 3 & 5 @ell @1 od ordl 26 @ &, seifere 3 531 gererpondl ¥R A waall ara g [ @ &1 imarst a1 Forol &I 3ia siel,

Hrotofter zamafey & off 35191 S5t Sty

oft aiiza aNend: el Bl dis siiz elell & o @ Forol Bl anger SIE) 3Gl Sial AUDY A J91 DY AP D SHEl 21, P! vas WraRs dede fren e, 3 Werafw
flode @ 3 gjavAel ugan 23 &) sMuds ize ot sior 3, . 3 oft anuds i St & R eifoflerssigr @ awn gona &

arrototler Jsmafer @ off Sir oter ot ceflor widesy
off atftzar aneNé: 3 amuds izl A wa & @ 32 ydar Bt sreren & amu yferfifar 3| spR smudbl A1z O Pw AT BEHA IoRN J)...(aener)
artotofter Farrafer : afixa off amel &1 arer Resis 3 ordl smeslt, quen dfdw,

... (craemer)

oft 25ter Sorer (FeRT) @ wwmufes wEte, & angevitr gurerid} Sft 3 as Sweron argen i amer Yemetid} Sft of war s AsKEY Ste A e oi¥eg #idt it @ st Sweren 2o
& st § fo forfua u 3 Jords @iy 3 awredd Aot wsw, g Aswr oft, sNfdeerart oft, AgEreEr Fawft Sft, soEiser Ris Sff, arfdes St sor a2 A glern & 1 oft
aretomzefl anfl e of¥oq Al Sit @Y a=il o1l Swet A, @1el aw fp ... #61 2use Fu A el awet J wal [y sifidl uz At a2l die 2 @B ollcdd], s ... * of ¥g el wwel A
@l 3012 oivog Aldl off @l...(craemer)

ArotollRr Frsmufer @ amu A @1 v Hifdg,
ot 2r5ter Joret : w2 3 &, as 3 Ut ugt gom SR Srordt 3)... (@) ¥ v A weel e g b araRndd 3FAIsw: Sff & s il o, . @eT)
HON. CHAIRPERSON: No cross talks please.
...(Interruptions)
off orfdrwron ga: anmufer aidlcer, soatar arcufer oft B ary 9 5t war 8, 33 varsT weer uer, ... (o)
HON. CHAIRPERSON: I will examine it.
...(Interruptions)
off orfdreston ga: a1 352 ¥ 3R as eufer off wi e aidl & Fad) a8 3de o soreye ordl w2 AW, AE a1 352 wedr §



HON. CHAIRPERSON: I will examine it and take a decision. Please sit down.
... Interruptions)

oft Ister Fotot * MG, I ween 3 5 aen yurer it Sft @1 Brb JEawer swerst ), @ gurer Jdt Skt @ B fbfearsarer & wemen wers wd? 31 glorr 3 it selomadt
e e xR 2rerar ot sy R #d} oft & a1 ool ordl &) a=n s1LAoRlEe Ris b ur fam #id} St o oner A, 3ogior a7l ard s A ween uE 8 b aaenda
wds®? of BIct et &t awrer &t eft) uim i sl sonz B B sile A oltd B BI oilc arel iz cH A d @0t @I der wrel B aw et et e anuel wlt s A uE
Tl &I fé5 o1 31 A1 s FUR T sile elrel B JAMUDT TRI AFIABAT HEA §5? old AEIAE ST, SRIYEDIon off a1 eitfaen sl Skt wferedt of B¢t @it @1 s seal 6
SIReT AR 2T Al 33 @il ofdl AUeIRN JRI?

SAD el A Dol dladl § [ st warsi a1, Sian sedlel wal [ s giud] o dizsu g3 dl 3Ja S 38, dfdbel pwr bl elrst adarel & e e & eiftbel aimst S
&1 3t dizgaur ganr Al @I v sidl e, Al AEINId ol gal, Al ®IE grur UaT gai Sl dl H1d i STara ASIE Eldl, il fuer 3 w1 gpror ol e

gt are fer aicft Sft 9 aga fewgr & wmer 3R Sieren argen &6 e @il T @iy 3 T @R waen &) S b D clel of ST @2 al, Rt aglier 31 do ardi faver
R, f3rRrhl smuol stia ordl @Y, afes 3ma st St @3et Al Sl G s1e e o1 gt &, 331 P ol Elotl &) s Wb w2l aAr A 3 SICIRB! Al 9T @I dIeT S9N 31U 534 U2
TRIT Dgoll AIG 3, $A W2 3 36l o ordl war Ictedt I arG Al el @: Adior af el vy wort fRrm dlan idiea SI3 vy & grr st gforen 3 s & 431 @ i 3@ 8, Al
a5 of fApen 81ar dl a1l s i sefemazen & Reftr oo Jliz Bl

et arer & wseon arsen § 5 s ofwas @Y 3T @Y GY Jor A5 FelomilerRit of awn e, et dsuforit 3 @Y 3, dlor 2w arz A Fsig? A, 368 FAR Asig? REIw? B
ol a1 wsai Joft & fen, BRI ane arx asAs HUA @t AreT g3, A AT Siia A @,

521 3retrar St Fpgaler et e w2 B sri, e 3oib 2 3 36 srn i Aeer 83 wr 30-35 usdioe Awvr @ s areft @ cgrse e srm, s @i 3 g g glorn
@ a2l IR R 21 353 dem) A1 avgall 2e & [ anuer ailedd! &b, Rifder su 3 agifer &

HON. CHAIRPERSON: Please conclude now.
...(Interruptions)

off Frater Fotet & frer iefl Sft, A1 amud <1 e & 5 2 ofleddt B use AR St £ IS Breea uz die &t efl, St & e & 3nuds et 3 dlen, & evar & [
yenel sief} Sft Do anE) @ss e o1 @y, 3 el Siatenn anst A swiet &l doft wai &, e seen &¥as #ofl gorra A5 Birew A e & aen sardt Yelt oreta & 7 &, awn wrd
e Hud 3 asdl i ondll @ sraseft 37 Rer sicft St anud et A gwon arsen & @5 aen aed A O ondl saar WX 3 & et F?

SR 3retrar & o aiaan & 5 ol Jeft &1 3, oftor 3t sfie ar 2 dell G & 3@ 8, awn ws wd E, e SR ¥ die 2P o &, aen ag A 8? F smud seg wwen s
Aorrafl reufey a1 aierera RBds 2len, aidl @n sragrer ordl &) domedl Jwultn a1 arerera wopdserol anfsen, dfFaser aien, wiops, a3-a3 ueiiirer] aliz Mo Rizea 3 J@d
GGl @eelol 3, 33 A A dicier wIdN?,.. ()

HON. CHAIRPERSON: Now, Adv. Joice George.
...(Interruptions)
HON. CHAIRPERSON: Only Adv. Joice George's speech will go on record.

3€/ (Interruptions)3€; *

ADV. JOICE GEORGE (IDUKKI): Sir, much has been said about demonetization and its affects on the people. The most affected people are the poor
people, the plantation labourers and the agricultural labourers. The poor people are at the receiving end. I do not want to elaborate on this issue as
much has been said about all these things. I will only confine to one point regarding its impact on the cooperative movement in Kerala and of course,
all over India.

As you know, through a Constitution amendment, all the cooperative societies have been conferred constitutional status. But, in spite of that, by this
denotification and the subsequent notifications issued for the purpose of implementing this demonetization, the right of cooperative societies has
been taken away. The central cooperative societies and the district cooperative banks have been recognized under the RBI Act. The District
cooperative banks and cooperative societies have licence to operate under the RBI also. They are all functioning under the licence of cooperative
banks. But, despite all these legal constitutional recognition, these district cooperative banks were banned from transactions after demonetization.
Due to that, cooperative banks are at the receiving end and they are suffering and struggling for their survival and existence also.

I urge upon the hon. Finance Minister to consider these aspects and lift a ban on district cooperative banks and primary cooperative banks and
permit them to do banking transactions as permitted under the law.

Finally, for whom is this digitalization? Of course, this is not for the poor. This is not for plantation labourers and agricultural labourers. This is not for
the downtrodden and the marginalised. This is only for helping the corporate, those who are the violators. With this, I conclude.

forax #icft aen wiufee wrf #icdt (off srun sieekt) @ el sdice, s sranSor stz Rer A dde 3 2l AsEifers el A5 it ARG of smo R 321 & 3 o1 2@ w1
el &) wre A Y ag aaf e 219 3 Soft arfde efty Afdsar s fer W aeer A 521 Agar @ A gat @ar w1 R fen &) A aasdg, B fow i aaf 6t #fée 3 sga
P o oft vw arcen wea &) Sheifforersaiom w=if gan, A3 gan, I3 a1 &, Po dRl of wal & [ Fd awclle =n &, so1 2l Fwel w2 372 B Gl O aat wwen
ciftpor 5ot qid oft Yerciogon il off arfdn a2 o g Wit i 21 et 3 Som &) Fer waan W6 & [ IR Ul v alfefibdpomt o w2 ang, amel siffSoir = fer o
@2 3n 281 & 3T s yfien e & fudla &



g Ad 2 b 531 dor 3 Shifferersslomt @1 a8 dern 3eeav &) w6l 1946 3 o gan e, a4 [§feer gpaa ot ag Shiiferersion safte Jwe aidl gan b 33061 oo
audrg @3 f3u a1 &) St 33 acp Ieredlat &, Jarh WA St sl off, Je1ds Fder 3| @5 il o1, Sl ords U Anerel &, 3A I I ATeH A 3der @l der @5l 1 YA fopem;
ol 1978 & 3mer qeton &1 et 2, aa sft aiifEeiar cen srm emy wey 1978 @ 3 w61 2016 3 gferendl siaz &) Jer 1978 i ot e Reiifieiom wft eft, ag daa 80 was
=R @ efly o st o B Inwr o as Gk e, o ag Bl daa 80 wils FuR @1 diifcress wiar @t efte A Reen srn emy 39 Jiifessie 3 i
fRdifre gtar em, 32rbt aerdly sft amer siisre &) cewer 2030 Glordt @l amuer ol and eft) 331 aws @l & St o2 off, ot e RBeiifIeieeia off, a5 o1 EaR F @1 vile a@
AXer e 3iiz s oft 3ADT ciFsiagiel well Bl o oile b WS sFaeR @l &l &) 33 ar WoR o 08 adaz, 2016 @1 5t we# 3orn 8, as Adere - 26(2) ¥ dsad =
aifd urar gam em

Since Mr. Premachandran raised this question, I will just briefly touch upon this in English so that he is able to follow it. I respectfully completely
disagree with his interpretation. His interpretation is based on not reading two phrases in Section 26. He makes out a case that under Section 26(1),
every bank note shall be a legal tender and the Government of India will guarantee it. He further says that therefore what you have done under a
notification could not undo this absolute character of Section 26(1).

If you turn back to Section 26(1), it starts with the most crucial phrase:

"Subject to provisions of sub-section (2), every bank note shall be a legal tender at a place in India and in payment or on account of
amount expressed therein and shall be guaranteed by the Government of India."

So the crucial words are that Section 26(1) is subject to the provisions of Section 26(2). When it is subject to the provisions of Section 26(2), the
provisions of Section 26(2) will prevail. Section 26(2) itself says:

"On the recommendations of the Central Board, the Central Government may by notification in the Gazette of India declare with effect
from such date as may be specified that any series of bank notes of any denomination shall cease to be a legal tender."

So if after receiving the recommendation of the Central Bank, the Government of India decides that a currency ceases to be a legal tender. Then that
cessation of legal tender is an order that can be passed under Section 26(2) and to that extent, 26(2) will prevail over Section 26(1) because Section
26(1) is subject to the provisions of Section 26(2).

On the 8" of November, 2016, after receiving the recommendation of the Reserve Bank of India Central Board, the Government of India through a
decision of the Union Cabinet took a decision that high denominational currency of Rs. 500 and Rs. 1000 shall cease to be a legal tender. Now this

cessation took place on the 8t of November and a facility was given. It is because when it ceases to be a legal tender, you cannot transact in it
except to the limitation provided which I will deal with separately which is the second argument of Mr. Premachandran. So it ceases to be a legal
tender and you cannot go and buy goods. You cannot hire services as far as this high denominational currency is concerned.

But then the liability of the Reserve Bank to pay on demand continued to remain. The guarantee of the Government of India that the Reserve Bank

will pay you will continue to remain. That is why, with effect from 10t of November, 2016 -- 9th being a holiday — people queued up to bank to
deposit this currency in their accounts so that they could get exactly the same credit in their accounts for the amounts of currency that they

deposited. Now this facility of deposit was granted till the 30" of December, 2016.

Post 30t of December, 2016, what happens to this order of cessation? Now this limited facility in the grace period continues and the Reserve Bank
had to announce on such terms and conditions which they announced that people who were not in India either NRIs or residents of India who had
gone outside the country, they will be given a guarantee period. Now there would be some currency which is left over. No economy in the world
survives with that ceased currency to operate in the market.

So, when Prof. Saugata Roy asks as to what is the harm if I keep large quantities of demonetised notes with me, the harm is that if we went by your
suggestion, it would be anarchic in character because India would then have a non-legal tendered currency parallely operating in the market. And no
economy in the world allows possession of a parallel economy or a parallel currency which can operate in the market. That is why, the only currency
which can operate in the market is the currency which the Reserve Bank of India has authorised.

Therefore, once that grace period is over, this currency which is left over then has to cease to exist. That is the reason why this Ordinance is
brought in where the first limb of the Ordinance is that on the high denominational currency now, the liability of the Reserve Bank will cease to exist.
Consequently, under Section 26(1) when the liabilities cease to exist, the guarantee given by the Government of India will also cease to exist. That
is the first purpose of this Ordinance.

This Ordinance, therefore, let alone being in conflict with the 8t November notification, is a natural corollary or a consequence in a series of events
which is to follow.

The third limb is about the possession of this currency except to the extent it is permitted for some antigue value, or for some Collector or for some
historical or scientific research. That currency, only in those numbers like five or ten notes, are permitted to be kept. Possession of the rest will be
an offence for which you can be penalised because if you keep large quantities, then you are allowing the existence of a parallel currency in the
currency market which is something which cannot be allowed.

The second legal argument which is raised is, once it ceases to be a legal tender, then in the month of November, how did you allow the ceased

currency to operate for various goods or services like medicines or payment at hospitals and railway stations, and under what power did you do it as
it has ceased to be a legal tender. There again, Shri Premachandran does not read the whole Section 26(2). Section 26 (2) says that it shall cease to
be a legal tender. Then there is a subsequent amendment to the law which was brought in 1951 to the Reserve Bank of India Act, 1934 which says:

"Save at such office or agency of the bank and to such extent as may be specified in the notification."



So, the extent to which it ceases to be a legal tender under Section 26(2) can also be specified in the notification and that is why, the second
notification which you referred to says that this cessation of legal tender has taken place except to the extent that for hospitals or for paying your
toll or for buying medicines or specified purposes like payment at railway stations, and you can use it upto a specified date. This variation is
something which is permissible in Section 26(2).

So, with respect of Shri Premachandran, his two legal submissions are completely based on ignoring the existence of two phrases. First, it is subject
to the provisions of sub-section (ii) in Section 26(1) and second, it is to the extent as may be specified for the extent of cessation of a legal tender
itself can be specified.

Sir, the third legal argument is what Shri Shashi Tharoor raised. I have heard it from various spokespersons of the Congress Party. Shri Tharoor's
argument is that there is no provision in the RBI Act and that this is my money, it is my bank account, how can I be restrained and where is the
power under the RBI Act to have a graded restraint which gradually has been relaxed from time to time.

This power of the Reserve Bank is contained in Section 35 (A) of the Banking Regulation Act, 1949. Shri Tharoor is not present here. Somebody may
inform him so that he does not use this argument again. Section 35 (A) says: "Power of the Reserve Bank to give directions — where the Reserve
Bank is satisfied in public interest, in the interest of banking policy or to prevent affairs of a bank being conducted in any such manner or to secure
proper management, etc. it is necessary to issue directions to banking companies, generally or to any banking company in particular, it may from
time to time issue such directions as it deems fit and the banking companies or the banking company as the case may be shall be bound to comply
with these directions."

So, in case it is in public interest, this could be a general direction to all banks, it could be in the interest of banking policy, it could be in relation to a
particular bank when its activities are prejudicial to the conduct of business. Let us forget demonetisation. Suppose a particular bank is sinking and
there is a run on that bank, the Reserve Bank under Section 35 (A) passes directions so that to prevent the run on the bank that this is the limited
nature of withdrawals that can be made during one month or two months. Such innumerable directions have been issued. ...(Inferruptions) It has
been done in dozens of cases. I cannot understand why this argument is being raised for the last three months when a clear power under Section 35
(A) is there.

Now, how did the system operate in this case? India is a unique example and that is why I respectfully disagree with the large number of
economists. Those economists have all survived and built their models on the basis of societies, firstly which are tax compliant; secondly of societies
where the percentage of cash currency in relation to the GDP is extremely limited, where the percentage of high denominational currency is very
modest.

India is one example where high denominational currency is 86 per cent of the total currency. And 86 per cent of the total currency being high
denominational, that is Rs. 500 and Rs. 1,000 notes, is something exceptional. It does not compare with comparable models anywhere in the world.

Secondly, you have economies between two to six per cent of their GDP is the paper currency. India is amongst the highest in the world where the
ratio of paper currency to the GDP is 12.2 per cent.

Thirdly, when Member after Member speaks on the virtues of cash currency — I must say this is a great disappointment — that in 2017 where
technology is taking the world in one direction, we are still giving virtues of dealing in cash and dealing excessively in cash. Cash has a lot of vices.
Parents will always check a little child from dealing too much in cash because we know that cash has its vices.

Let us not forget that any cash economy where a lot of cash operates in the system, the first thing that happens is that cash is anonymous. So,
nobody knows whose cash is being transacted in the economy.

I think Shri Rajesh Ranjan made a valid point s 3ol war a5 sseifer 3 wie-zn G an 3a1 &) & Sl @a 32 &) et 53 o1 &) aar wazen 38 37 suazen ag 3@
2 o5 3P 312 Sase Jufer wxdtoeft & A ves Famanfias amerur e R seaen dor 3 S, saen das 3 S e A S 2 Y e wed A gen 3l sden uads A g,

20.00 hours

goira & fere G2 ot Sudsl Al R 361 w1 dan Brclen, a1 adt 8, 5121 apft area it o aren iz sisits Sft act s, Afdvel s 218 81 281 a1 dl 308l @1 IeTEvI o o Al eI
70 el aw 23a 33...(=merer) The Indian normal was that business and transactions are to be conducted in this manner. What does the Prime
Minister do? Does he say, let me accept this normal; there are great virtues in cash. amuer @war @5 5231 sdta @t @=n amor glear ) The hon. Member, who
spoke last asked, what is the advantage to the poor? Cash economy creates an unfair advantage against the poor because the wealthy and the tax
evader gets an unjust enrichment because he has been dealing in cash. The man who deals in cash obviously does not pay taxes. When he does not
pay taxes, the State is poorer. I presented the Budget a few days ago: We have to borrow lakhs and crores of rupees: Every State Government has
to borrow lakhs and crores of rupees because we indulge in deficit financing because we know the kind of taxes that the State Governments are
getting and the kind of taxes that the Central Government is getting is only a miniscule fraction of what we are entitled to. That is because of cash
economy, and that is because of the fact that for 70 years the very thought that you have been posing has promoted cash economy, which saw the
virtues of cash economy. From property to business to lifestyles to luxury to elections, cash economy had polluted every stream of the system.
....(wrcenmer) fdae wekl &t Riar smu ara SHifde, witel sweft fir Faei w2 &8y st S/ 3mual war b fperrer @Y age giare gan 8, @ @ anue) aden §_ > weRi B U
il a2t oot oidl & aiiz wft creror aren oft ordl &) wiele amen dan a2 @2 3 22, ar Sa A =, T do @ 71, IAD Fu FaA oidl ceP ardr, sAfen v I U St
ArErer 41, 3AWT IR ofel gan, Al uol fp2rer @1 et o1 @oll fern iz 53T 3R 18 g3 [ s fSeiforeTsaiont wi 3R okae a f&2iaz wdlel 3 dies us en a 521 e =dt
&t wae fwa e $t geron 3 wa we senar g & o) How is it that the rabi sowing this year was seven per cent more than last year? ...(ewemer)
ardf—aral, anfyer & aremar zare sft anfde 2kt 2, Sz oft anfée ardt 2 iz dtr oft anfée @t &)

areergt Sft, &1 oo @R sAhl Az st o) 2 [parmer @1 el 1 &, @i fpama B Fuz a2 adl e & aite oo aren oft ordl & oY Rpaner @1 geten sdiay weft @1
srRctw s wear B fem s S Riseror 5 urer ot Gen 3, g seise @ieft 3, awdifds ag Sawr 31 gev & s RAifer Rerar & swe s2a arR ard gan, awifs fsemer T 3ot



ot 3 3R, w2 @ 3, favdl sreremdt # 23 wn des 9 2, bt sElemaren w2 53 asis A e ordl Elol aren &) AT 3R 3A W2 Aol aren 3, R dfdber aneemr A PR
gioaglel @ &, Y da 3t o usar & dad & sige Al At AR 3, s daa & sice e Afies ey 3, A daw &6 gerer 33 43 @) wur B Fu A Sor b e
aadl & When banks are loaded with money, the capacity of banks to lend for growth also increases. But if the money is existing outside the banking
system, banks are not in that position.

St 31 RBwforca ame &, 3 e dive RBufe &, suftn sannfies 2 @5 st ap1e gon) o[ efder & e G senet amwen, & wive Bufse ar & at el @ g2 sit @ didt
2| &Gl I A Elol A 3 oiel¥as @1 off e giar & aiiz 3eier @1 off e Sl &) S/ AT gioldsrel dikel SaTen 3 3T RN Al IS @l il da ferar &, 3aeht oft Jiwen
acsall, Sog @ it daa Brerar &, 331! st sizcen aell; 3331 Aaa3 31U AT TR0 IGEIT A& 3

1% U ofdeR 3l SR O aies ame) Famnide en @ BaeeTsaiont o1 3R o1, T 8] 4 Fadial e & dacl ol B Fu 3 dad 2@ Shri Shashi Tharoor spoke at
length as to how tourism has declined. But curiously more people flew into the country in November and December by air as compared to the
previous months. ...(cmmrer) &Rae, it &I A5 a6 o1 ...(®aee) wR A a6 9k $3 YPIE @I ol & Gall [p well iz of wal b deybaaiior 40 udic oo &
o, 60 udic @ &l ok debaal¥vl ol dvc SSTA Tl Sl & - Aogbadier Pl 43¢ 3T &Il & v vasal swdl fipaelt el &3iae & #dior & el & de & Aws
a %1 2a1 2m) Except two main States, in every major State — and the impact of demonetization in December was more than in November because in
November some exceptions existed for old currency, in December they did not exist - why is it that in the month of December the Excise collection of
the Central Government went up and the VAT collection of the States went up except two major States? West Bengal is one of them, Delhi is the
other one. So, in each one of your Congress-ruled States also the VAT collections went up. But Shri Shashi Tharoor will say there was a 40 per cent
and 50 per cent decline. If there was a 40 per cent decline in manufacturing, there should have been a 40 per cent decline in excise Duty collection
and there should have been a corresponding decline in VAT collection.

Sir, it is true that there are sectors which can be adversely impacted. The perishables can be impacted, some luxury goods can be impacted, some
items of deferred purchases can be impacted and that is a short term impact. But at the end of the day, please understand as to what is the long
term object of this exercise. If you go in for a lesser cash economy, you are transacting through banks. @& sferciwsaft a1 22 @5 @g Bfdea daer 33 o &)
dieten Sft o aer s ot 3t A ol ) 2 wee ofifr aoer 38 3) ...(wawrer) da & cepEr Jar dra gidst 2 A iy O ara-ar e dfkber whzuide & S
alie-atia S &, Y enx oA st udhoa aoffar &) s 33T 312 sy 3Raw) It of Bk e, gaor ad 2015 3 Wie Jaur fype e Wie aar b ae &3 2R duoft
die s et 1) A vas busht A Igiest wrfapr A sRm IR ufer e A Naz sise B Refla avd AR dof sMEY, e a3, Brert wwr s & gat e, it el
a2 30 &, allsl v e uasen? genz wee anfisdtsr, Brordt ata-siia aas fta &, uia ez Berds dise dor &, ferevelt Brarest dfdser de €1 30w waa &, dize for A Gmeen
ww G Usdl diee dw i cell of solleide w2 [ ... (waurer) Rrer Bon 3 sa cier on 23 3, wsi wal arn 5 Afde o Baer aplld @1 3) F Bfze ord A ordl swen
Afvor Aepfeum wazen 3fdaw) s Sor # sn arafda 3 Reoar g2 &, wevon G v asme & Rvaor wrd ). (craurer)

gl Fiora e ool A5 ... (eraemr)
oft szt Steelt & 75 adrs @ 3. (wraener)

Mr. Saugata Roy, you are behind times. There are 75 crore cards. = aw 2ra & fiv 3ordl 3 aga A elor ¥ & ol @S @ daer edlva aigflor w2 s3aTE
w2 3 dlal s Bize o &, @l 3R oA ... () 526 siera B sifeezafea R ame §, $-didica e & s sl weuforl B ame 3, sou 'sfte’
saaTel hifsre, ... (eraeror)

HON. CHAIRPERSON: Hon. Members, no cross-talk, please.

ot arzsur Sieedt 1 g2 arenmar it anerz dvs Wie RBreen & b daer goweigR St edafeienie &, 3ud urt Masa & Hu2 v siauie fbass &) am smen amur swaz cfife
amumt @ ere 3AD ARl fias den s vinse Rraen @5 foeefl Ude wwefl 3 smu siepr eense, e giaws & sl as snue Breea 8 oft sifuye gam 3muw) @ik 3
R e g1 awrr A scron W & R anet sa1 2aeilcifoflt & gor 3 afiz anarz & 2 ol eaoieifslt 3, gforr & Rl aiie Sor 3 o1l ¥ s2ret yr yelter s 3 gan ... (cermor)

SHRI P. KARUNAKARAN (KASARGOD): I fully agree with you. But let me say that...(Interruptions)
HON. CHAIRPERSON: Mr. Karunakaran, he is not yielding. Please take your seat.
...(Interruptions)

SHRI ARUN JAITLEY: Mr. Karunakaran, the trouble with the Marxists is that they think that the poor people will vote for them, and therefore, India
must remain in poverty...( Interruptions)

The problem with you Marxists is that you want to celebrate poverty...(Interruptions) Let us be very clear...(Interruptions)
HON. CHAIRPERSON: Mr. Karunakaran, please sit down.
...(Interruptions)
HON. CHAIRPERSON: Nothing will go on record except the speech of the hon. Finance Minister.
d€/(Interruptions) 4€; »

SHRI ARUN JAITLEY: I can assure you that you must be the only Marxist Party in the world, which is advocating the virtues of cash. No Marxist
anywhere in the world would do that...(Interruptions)

SHRI P. KARUNAKARAN: I would request you, Mr. Finance Minister. Can you say that there is any country in the world where a citizen who deposits
his money, there is restriction in withdrawing his money? Can you find out any such nation?...( Interruptions)

SHRI ARUN JAITLEY: Such orders have been passed earlier also under Section 35A of the Banking Regulation in India. Let us forget any other
country.

Therefore, Sir, it was necessary. During the re-monetization period, once we are clear that we have to move towards a greater digitized economy, a



lesser cash economy, quantum of cash would gradually come down, India will gradually expand into a digitized economy, why can the workmen not
be paid by a digitized manner? If they are paid by a digitized manner, their entitlement to social security will increase. Today, a management will pay
the workmen only by cash and then save itself the onerous responsibility of social security.

You should actually have been supporting this measure, which will go a long way to help the workmen.

off sifcererrslor zsal: st &Y 2w ordl &, Aiftper s wE st AersIN Wide fe SarT I Reael B as weeEn 3 B v, wifa, miShra vk, wffocar daxt & st
UR3act a5 w3 oid &, orept amst oft ot 6 anagepar &) 3 @Sl 5 3nu acla el TxE! Al & e cfts w2 @ &, ue wa ol &, @ A wwa & b wg snfdzar-
anfaran dlep 81, Afisor fbersrer ol el slolisll uz Aflme wgrsm @2 en & BRI aer ba @2 28 &, 33! Alcygiel B ferpcen? oM @1 @b it 3 Mo wror
T2 St & Al 3o ur Afbidne 631 212 Al ®©f ol & e okl 8k 331 a9 a6 Gama airdt 8 3mu @) fop 335 ur el Jrolt & 3l carse wielt &) 32hl =1 arera
gl snuenl @i o @id Al e aem

off arsur Sleell @ w=al oft, & el ) SiewE @l & R g A8 & BRIl &I ANfEsE of @) ol uadl &l el bl @1 AR clall dg 2 aelics Rbarel I ur it
2 8k & a8 eeIse il & il fparer & Huz daa ofdl ook, A Rt ot & =1 AW &, 33D WA gloll aiftel &) dbor uz B gferer ofdf cem a1 &, cifiber Y wdt &
o5 et 61 sz wa A A ciler BReEss 8 die Aw sololisft @ sweme) sqer Bt Giar At &, 531 @il ordt Bofieer A gz oft aifde, Fpa daei @t derxas Brerdt 3,
dete1 ves firern 2 sy férzaren garar sar &) w6 Alan 8 & ardl Slen? &1 521 wrazen @ Awm ¥ ol Biaor it g, aneme, PR sor S 3 Fenz e & A A ger @
giffea gren & Ry 321l a1eg @2 of [ et sadleifsft a1 swener aser o1 s aff2 2s we R st el 8Y aeiifds ager aaeftw 2 28 &,

SHRI MALLIKARJUN KHARGE: How are you going to solve it? That is the problem.a€| (Interruptions)
HON. CHAIRPERSON: Please listen to his reply.

...(Interruptions)

HON. CHAIRPERSON: Adhir Ranjanji, please sit down.
...(Interruptions)
HON. CHAIRPERSON: Please sit down. Nothing will go on record except hon. Finance Minister's reply.
...(Interruptions) €, +

SHRI ARUN JAITLEY: Let me clarify two or three things. This decision required a lot of courage, broad shoulders and a lot of stamina even to take
the criticism. The fact that the leadership lacked and that is the reason why it has not happened for seven decades. Obviously, every leader was
scared of the consequences. The consequences will only be in the short run but in the long run if India can come out of this system, you should all
have been in the forefront to support this particular change because this change is morally and ethically a correct change. ...(Interruptions)

SHRI MOHAMMAD SALIM (RAIGANI]): That is why, we are asking for cost benefit analysis.

SHRI ARUN JAITLEY: The cost benefit analysis is, if India goes, the people who will suffer the most from this are those who manage to be evaders
under the earlier system, who will now come under the tax net, those are the people who are going to be affected. It was an unjust enrichment in
favour of the evader. Now, there is a fascinating argument being raised and some of the members raised it as to how much money has come in. The
fact is that a lot of money has come in....(Interruptions)

HON. CHAIRPERSON: Adhir Ranjanji, please sit down.

...(Interruptions)
HON. CHAIRPERSON: You are not allowed. Please sit down.

...(Interruptions)

SHRI ARUN JAITLEY: Sir, we made an amendment to the Income Tax Act that those who have made these deposits and will voluntarily declare it
under the Pradhan Mantri Garib Kalyan Yojana, will have to pay a certain amount of tax. It is obvious that after the amendment to the Income Tax
Act that we made, the tax impact comes to about 60 to 65 per cent because you get 25 per cent back now and 25 per cent back at a later stage

after four years. If you do not make use of that scheme until 315 of March...(Interruptions)
HON. CHAIRPERSON: No cross talking.

...(Interruptions)
HON. CHAIRPERSON: Please sit down; it is not fair.

...(Interruptions)
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HON. CHAIRPERSON: Please sit down.

...(Interruptions)
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HON. CHAIRPERSON: Hon. Members, please maintain order in the House.
...(Interruptions)
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Demonetization is not the only step that we have taken. We constituted the SIT. Since 1996, these Double Taxation Avoidance Treaties were under
re-negotiations with Mauritius. Every time MPs, like Mr. Salim, used to say, recall the treaty. Since 1996, it was not done. In the year 2016, all the
three treaties provided for a facility for round tripping and the Indian money was coming back and no tax was to be paid. The first was Mauritius, the
second was Cyprus and the third was Singapore. These were the mother of all round tripping exercises. It is our Government which has withdrawn
and re-written all the treaties. You did not do any step in this direction. ...(Interruptions)

HON. CHAIRPERSON : Nothing will go on record except the Finance Minister's reply.
3€/(Interruptions) G€]»

SHRI ARUN JAITLEY: Sir, we brought in a harsh black money law for foreign assets. People, who have been detected in this Panama issue, in the
HSBC and Liechtenstein accounts -- each one of them has been investigated and prosecutions were launched in respect of each one of them.
...(Interruptions)

HON. CHAIRPERSON: Adhir Ranjan Ji, it is unfair.
...(Interruptions)

SHRI ARUN JAITLEY: Mr. Mohd. Salim, you must know the legal procedure and I think it is time for you also to rise above slogans and you are a very
seasoned parliamentarian. It is because the suggestion you are making, if not implemented properly, will help the tax evader, and I will show you
how. All cooperation treaties internationally have a particular clause. We have now undertaken negotiations at G-20. The G-20 has agreed, that is,
90-95 per cent of the global economy, that the information on the assets held by members of one country, citizens in another will be provided. We
have signed the FATCA agreement with the US which not only applies to the US but all other countries who are signatories to FATCA that any
expenditure undertaken by Indian citizens outside and vice-versa in real time will be informed. We have now entered into an agreement with
Switzerland which was the mother of all secrecy wherein from 2019, the details with effect from 2018, will be provided. India and Switzerland will
mutually agree with each other. So, we have entered into each one of those agreements including our earlier agreements. There is one condition and
the condition is that the disclosure of identity of the account holder cannot be made at the investigation stage. It can only be made to a court when
a criminal prosecution is filed. ...(Interruptions)

HON. CHAIRPERSON: Adhir Ranjan Ji, please sit down.
...(Interruptions)

SHRI ARUN JAITLEY: Mr. Chowdhury, do not indulge in names dropping. Just because you know five names, you are just dropping the names. What
did you do in this regard? The whole country should be angry with you for not having done anything. ...(Interruptions)

HON. CHAIRPERSON: Adhir Ranjan Chowdhury Ji, please sit down.

SHRI ARUN JAITLEY: When a populist demand is made to disclose the names, the names can be disclosed only when the case is filed in the court. If
we breach that agreement, future cooperation will stop and the tax evader will benefit. So, do not give the suggestion that without filing a
prosecution in court, disclose the name. Now, I will give you an example....(Inferruptions) So, all names of prosecutions, which have been filed, are
now in public domain. Now, I will give you an example of how the UPA functioned. When Mr. Rajiv Gandhi was the Prime Minister, they passed a law
on benami property.
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the world. Sir, 86 per cent currency is to be replaced. Everyday the RBI was injecting new currency....( Interruptions)

HON. CHAIRPERSON: Please listen now.

SHRI ARUN JAITLEY: Sir, everyday the RBI was injecting a certain amount of liquidity into the market. Obviously, there is bound to be a lot of rush

on the first few days and thereafter it came under control. seft gifér ez Sft =i o & The ATM operates on the size of the note, on the weight of the
note and on the thickness of the note. So, his argument is, you should have brought in the same weight, the same size exactly to the nearest
measure as the original currency was. Now, if the currency is different, you will have to reactivate the ATMs accordingly. It is a manual exercise. It
takes some time. But I must say that the whole country patiently cooperated with us, despite the fact that such an exercise took place. The only
people troubled were the Indian Opposition, not the people of India. The Opposition was confined only to Parliament and not on the
streets....(Interruptions)

HON. CHAIRPERSON: Suresh Ji, please sit down. It is not going on record. Please sit down.
a€/(Interruptions) €)=
SHRI ARUN JAITLEY: Now, some fascinating figures have come in. The Government of India and the Reserve Bank can only print Rs.300 crore in a
day. After all, if almost Rs.10 lakh crore has been replaced in a period of less than three months...(Interruptions)
HON. CHAIRPERSON: Please sit down. Venugopal Ji, please listen.
...(Interruptions)

SHRI ARUN JAITLEY: Therefore, there have been days. ...(Interruptions). Sir, the printing of currency notes will depend on the value of currency. If it
is Rs.2000, there will be "x' value and if it is Rs.1000, it will be a lesser value. But everyday what the Reserve Bank is printing is several thousand
crores. Let us not be under the impression that we invent a 300 crore figure and then keep highlighting the fear because that is the reason why the
Reserve Bank has succeeded in keeping the liquidity into the market. Slowly but surely, they have provided adequate liquidity into the market and
this has been coupled also by a movement towards digitalization, which has also helped in this regard.

Sir, Mr. Shashi Tharoor relied on some part of the Economic Survey. Economic Survey is an objective document. It is prepared by the Chief Economic
Advisor. The Document itself says that there would be some short term impact but in the medium term and long term it will expand the size of GDP
and make Indian economy far bigger and cleaner. That is what the Economic Survey says. Like, Shri Premachandran does not read the inconvenient
part of Section 26, Shri Shashi Tharoor does not read the inconvenient part of the Economic Survey and just reads the first-half of the sentence and
says my whole argument is based on misreading half the sentence itself.

There have been arguments which have been raised with regard to the district cooperative banks. Some of these banks are regulated by NABARD
and not by the Reserve Bank directly. Even during the demonetization period, for some period of time deposits were prohibited. But they were earlier
being injected liquidity by NABARD itself so that they could carry on their operations. Now, with every restriction, which the Reserve Bank has lifted,
except Rs.24,000 withdrawal a week — all other restrictions have been lifted with regard to the banking system — the same provision applies as far
as the District Cooperative Banks are concerned. They have now come at par with banking system in their operations.

Sir, having said this, I do believe that there are large number of long term advantages as far as Indian economy has of demonetization.
...( Interruptions)

HON. CHAIRPERSON: It is unfair. He is replying to all your questions.
...(Interruptions)
HON. CHAIRPERSON: Please sit down.

SHRI ARUN JAITLEY: The guantum of currency that RBI must have received must be very large. It is much larger than the size of the Congress
Parliamentary Party, so it will take some time. ...(Interruptions)

HON. CHAIRPERSON: Please sit down.



...(Interruptions)

SHRI ARUN JAITLEY: Sir, I have already explained as to why this Ordnance is necessary in order to give the legal effect to the decision. With these
observations, I commend this Bill to the House for acceptance. ...(Interruptions)

HON. CHAIRPERSON: Shri N.K. Premachandran ji.

SHRI N.K. PREMACHANDRAN (KOLLAM): Thank you very much, Mr. Chairman, Sir. The point which I have stated is regarding the legal impediments
of demonetization. The hon. Minister has answered to my two legal points. I have read both the provisions of the Section 26-clause 1 and Section
26-clause 2.

I do partially agree with the hon. Minister in respect of the provisions of sub-Section 2. I fully concede with the hon. Minister that the legal tender
character of the currency which has already been demonetized will be subject to clause 2. Definitely, clause 2 will provide it.

Then, my question is regarding the second part of clause 1 which says 'and shall be guaranteed by the Central Government'. Is it also subject to the
provisions of sub-section (2)? If that be the case, why is the hon. Minister and the Government coming for a legislation so as to withdraw the
guarantee of the currency demonetised by means of a notification 3407? My point is that if the guarantee of the Central Government is also subject
to the provisions of sub-section (2), definitely the Government need not come with a legislation; the notification itself is sufficient. When the
Government comes out with a legislation or a Bill, what does it infer? It infers that legislation is a must so as to give effect to the demonetisation
process. That is the first point which I want to reiterate. I do partially agree with the part of the statement made by the hon. Minister that it is
subject to the provisions. The legal tender character is okay.

Regarding the second point which I have raised, I fully agree with the saving clause incorporated by 1951 amendment. That amendment is the
saving clause. It reads " ... to such extent as may be specified in the notification.” The point in dispute is 'which notification'. Is it the notification
3407 or 3408?

SHRI ARUN JAITLEY: Both.
SHRI N.K. PREMACHANDRAN : No.

Notification 3407 is here. It says 'to the extent specified below.' There are three points. There is not stated the limited purpose of use of the
demonetised currency in notification 3407. I fully agree with the Minister that if this limited purpose of use is incorporated in notification 3407,
definitely, that will have the legal validity, but unfortunately, instead of incorporating the provisions of limited purpose of use in notification 3407, a
subsequent notification is issued, that is, notification 3408. I agree that it was issued on the same day. They themselves felt that they had
committed a wrong because by notification 3407, they had already declared it as non-legal tender. That is why, I am raising the same question. How
can a dead person be given life? Already, the life of one thousand rupee and five hundred rupee currency was already lost. That is why, my
suggestion is that they should have incorporated the conditions in the notification 3407 itself.

HON. CHAIRPERSON: At the beginning itself, you have raised this point. Now, you have to ask the clarification. Please be brief.
SHRI N.K. PREMACHANDRAN: Yes, Sir. I will be brief.
Though I am conceding to the hon. Minister regarding the first legal point which I have made, I still stand by my second point.

Sir, I would like to draw the attention of the hon. Minister to 'the specified period' mentioned in the Bill. I have given a notice of amendment in the
morning, but it could not come because of paucity of time. My point is regarding the grace period. Clause (b) states the grace period for submission
of notes. Again, it is being specified by the Government of India by means of a notification. Sir, being the Chairperson, you are the protector of the
parliamentary procedure. My point is that even at this juncture, the Parliament is not having the authority to specify the period by which the legal
tender character can be extended for special purposes.

HON. CHAIRPERSON: Do you want to withdraw your Resolution?
SHRI N.K. PREMACHANDRAN: Sir, I could not refer to other points.

Sir, the point is that the hon. Minister is saying that the entire Opposition except two parties had supported demonetisation immediately after the
announcement.

HON. CHAIRPERSON: Now, it is over. Please take your seat.
Do you want to withdraw your Resolution?
SHRI N.K. PREMACHANDRAN: Sir, let me complete.

Sir, hon. Finance Minister says that the entire Opposition except two political parties had supported the declaration made by him. When did the
opposition come? The opposition came after they came to know that this entire exercise was done without proper planning, without precaution and
without proper arrangements to mitigate the sufferings and hardships of the people because of demonetisation. ...(Interruptions)

HON. CHAIRPERSON: Shri Premachandranji, it is over now.

Do you want to withdraw your Resolution or not?



SHRI N.K. PREMACHANDRAN: Sir, my point is that the operation is a success, but the patient is dead.
With these words, I commend my Resolution.
HON. CHAIRPERSON: The question is:
"That this House disapproves of the Specified Bank Notes (Cessation of Liabilities) Ordinance, 2016 (Ordinance No.10 of 2016)
promulgated by the President on 30 December, 2016."
The motion was negatived.
HON. CHAIRPERSON: The guestion is:
"That the Bill to provide in the public interest for the cessation of liabilities on the specified bank notes and for matters connected

therewith or incidental thereto, be taken into consideration."

The motion was adopted.

HON. CHAIRPERSON: The House will now take up clause-by-clause consideration of the Bill.

The question is:

"That clauses 2 and 3 stand part of the Bill."

The motion was adopted.

Clauses 2 and 3 were added to the Bill.

Clause 4 Exchange of specified bank notes
HON. CHAIRPERSON: Shri Adhir Ranjan Chowdhury, are you moving amendment Nos. 1 and 2 to Clause 4?
SHRI ADHIR RANJAN CHOWDHURY: I beg to move:
"Page 2, lines 22 and 23,--
omit", subject to such conditions as may be specified, by notification, by the Central Government"." (1)

"Page 2, afterline 23,--

insert "(ia) a person of Indian origin who makes a declaration that he was outside India between the 9" November, 2016 to 30th
December, 2016; or"." (2)

My argument is that the person of Indian origin should be given the opportunity by extension of depositing the banned notes because 'people
of Indian origin' means they have their relatives and they are the natives of our country. So, they should not be discriminated.

HON. CHAIRPERSON: I shall now put amendment Nos. 1 and 2 to Clause 4 moved by Shri Adhir Ranjan Chowdhury to the vote of the House.

The amendments were put and negatived.

HON. CHAIRPERSON: Shri K.C. Venugopal, are you moving amendment No. 3 to Clause 4?
SHRI K. C. VENUGOPAL: I beg to move:

"Page 2, afterline 23,--

insert "(ia) a citizen who was hospitalized due to serious illness between the 9t November, 2016 to 30t" December, 2016; or"." (3)

Sir, here, as per the provision, the citizens of India who make a declaration that they were outside India between the 9t November, 2016 and
30t December, 2016 subject to such condition, as may be specified by notification by Government of India, has given some relaxation.



My point is that those who are in serious iliness and bed-ridden may also be given this provision. That is my amendment.

HON. CHAIRPERSON: Now, I shall put amendment no. 3 to ClauseAA 4 moved by Shri K. C. Venugopal to the vote of the House.
The amendment was put and negatived.
HON. CHAIRPERSON: The guestion is:
"That clause 4 stand part of the Bill".
The motion was adopted.

Clause 4 was added to the Bill.

Clause 5 Prohibition on holding, transferring

or receiving specified bank notes

HON. CHAIRPERSON: Shri K. C. Venugopal, are you moving amendment nos. 4 and 5 to Clause 5?

SHRI K. C. VENUGOPAL: Yes, I am moving my amendments because the Ministries cleverly deviating the demonetization to digitization. He is
avoiding all our questions.

I beg to move:
"Page 2, line 43,--
for "not more than ten notes"
substitute "not more than hundred notes"." (4)
"Page 2, line 45,
for "not more than twenty-five notes"
substitute "not more than two hundred notes"." (5)

HON. CHAIRPERSON: I shall now put amendment Nos. 4 and 5 to Clause 5 moved by Shri K. C. Venugopal to the vote of the House.

The amendments were put and negatived.

HON. CHAIRPERSON: The question is:
"That clause 5 stand part of the Bill".
The motion was adopted.
Clause 5 was added to the Bill.
Causes 6 to 13 were added to the Bill.

Clause 1, the Enacting Formula and the Long Title
were added to the Bill.



HON. CHAIRPERSON: The hon. Minister may now move that the Bill be passed.
SHRI ARUN JAITLEY: I beg to move:

"That the Bill be passed."

HON. CHAIRPERSON: The question is:

"That the Bill be passed”

The motion was adopted.

HON. CHAIRPERSON: The House stands adjourned to meet again on Wednesday, February 8, 2017, at 11 a.m.

20.50 hours

The Lok Sabha then adjourned till Eleven of the Clock
on Wednesday, February 8, 2017/Magha 19, 1938 (Saka).
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